DOCUMENT INFORMATION
FILE NAME : Ch_XX_1
VOLUME : VOL-2

CHAPTER : Chapter XX. Maintenance Obligations

TITLE : 1. Convention on the Recovery Abroad of Maintenance.
New York, 20 June 1956


















UNITED NATIONS CONFERENCE
ON MAINTENANCE OBLIGATIONS

FINAL ACT

UNITED NATIONS
1962




FINAL ACT OF THE UNITED NATIONS CONFERENCE
ON MAINTENANCE OBLIGATIONS

The Economic and Social Council of the
United Nations, by resolution 572 (XIX)
adopted on 17 May 1955, decided to convene
a conference of plenipotentiaries to complete
the drafting of and to sign a Convention on the
Recovery Abroad of Claims for Maintenance.

In accordance with the terms of that resolu-
tion the Secretary-General invited to the Con-
ference all States Members of the United Na-
tions, those States non-members of the United
Nations which are members of any of the spe-
cialized agencies, interested specialized agen-
cies in relationship with the United Nations,
interested non - governmental organizations
having consultative status with the Council,
The Hague Conference on Private Interna-
tional Law and the International Institute for
the Unification of Private Law.

The Conference met at the Headquarters of
the United Nations in New York from 29 May
to 20 June 1956.

The Governments of the following thirty-
two States were represented by delegations:

Afghanistan Dominican Republic
Argentina Ecuador

Austria El Salvador
Belgium France

Bolivia Germany, Federal
Cambodia Republic of
Ceylon Greece

China Iran

Colombia Israel

Costa Rica Ttaly

Cuba Japan

Denmark Korea
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Mexico Sweden
Monaco Uruguay
Netherlands Vatican City
Norway Yugoslavia
Philippines

The Governments of the following nine
States were represented at the Conference by
observers:

Canada Switzerland
Czechoslovakia Turkey
Guatemala United Kingdom
Lebanon Venezuela

Peru

The following organizations participated in
the Conference without the right to vote:
Specialized agencies:

The International Labour Organisation;
Intergovernmental organizations:

Intergovernmental Committee for European

Migration,
International Institute for the Unification

of Private Law;

Non-Governmental Organizations in Consul-
tative Relationship with the Economic and
Social Council :

Category A:

International Confederation of Free Trade
“Unions,

International Federation of Christian Trade
Unions,

World Federation of Trade Unions;



Category B and Register:

Catholi¢c International Union for Social
Service,

Commission of the Churches on Interna-
tional Affairs,

Co-ordinating Board of Jewish Organiza-
tions,

International Catholic Migration Commis-
sion,

International Conference of Catholic
Charities,

International Council of Women,

International Federation of “Amies de la
Jeune Fille”,

International Federation of University
Women,

International Federation of Women
Lawyers,

International Social Service,

International Union for Child Welfare,

Liaison Committee of Women’s Interna-
tional Organizations,

Pan Pacific South-East Asia Women’s Asso-
ciation,
Salvation Army,

World Alliance of Young Men’s Christian
Associations,

World Jewish Congress,

World Union of Catholic Women’s Organi-
zations,

World Young Women’s Christian Associa-
tion.

The Conference elected Sir Senerat Gune-
wardene of Ceylon as President, and H.E. Rear
Admirai A. O. Olivieri of Argentina and Dr.
Mario Matteucct of Italy as Vice-Presidents.

The Conference established a Working Party
consisting of representatives of China, Colom-

bia, El Salvador, the Federal Republic of Ger-
many, France, Israel, Italy, Japan, the Nether-
lands, Sweden, the observer from Canada and
such other of the representatives attending the
Conference as desired to participate in delib-
erations of the Working Party. In the course
of its meetings the Working Party elected Dr.
Mario Matteucci of Italy, Mme. Kraemer-Bach
of France, Mr. Haim Cohn of Israel, and H.E.
Dr. Miguel Urquia of El Salvador to act in
rotation as chairmen during the discussion of
the various articles of the Convention reviewed
by the Working Party at the request of the
Conference.

The Conference also set up a Drafting Com-
mittee, composed of representatives of El Sal-
vador, France, Israel and the observer from
Canada, and a Committee on Credentials com-
posed of the President and the two Vice-Presi-
dents of the Conference.

The Conference took as the basis of discus-
sion the text of the Convention drawn up by
a committee of experts convened by the Secre-
tary-General in accordance with resolution
390 H (XIII) of the Economic and Seocial
Council. This committee met in Geneva from
18 to 28 August 1952, and submitted to the
Council a report which contained the draft
Convention of the Recovery Abroad of Claims
for Maintenance. The Conference considered
the draft Convention article by article, refer-
ring such articles where necessary to the Work-
ing Party and to the Drafting Committee for
review,

The Conference adopted unanimously, and
opened for signature at the Headquarters of the
United Nations, in New York, the Convention
on the Recovery Abroad of Maintenance, which
is annexed to this Final Act. The Conference
also adepted the resolution which is annexed
to this I'inal Aect.



At the request of the delegation of Argen-

tina, the following declaration is inserted in
this Final Act: '

“As regards article 12:

“If another Contracting Party should ex-
tend the application of the Convention to
territories under the sovereignty of the
Argentine Republic, such extension will in
no way affect the rights of that Republic.

“As regards article 16:

“The Argentine Government rescrves the
right not to apply the procedure provided
for in this article to any dispute which con-
cerns, directly or indirectly, the territories
mentioned in the declaration made by the
said Government with respect to article 12.”

IN WITNESS WHEREOF, the undersigned rep-
resentatives and observers have signed this
Final Act, reserving the position of their re-
spective Governments as regards signature,
ratification and accession to the Convention.

DonE at New York, this twentieth day of
June, one thousand nine hundred and fifty-
six, in one copy, in the Chinese, English,
French, Russian and Spanish languages, each
text being equally authentic. This Final Act
and the Convention annexed thereto shall be
deposited with the Secretary-General of the
United Nations who shall send certified true
copies thereof to Members of the United Na-
tions and to all other States referred to in
article 13 of the Convention.

RESOLUTION ADOPTED BY THE UNITED NATIONS
CONFERENCE ON MAINTENANCE OBLIGATIONS

THeE CONFERENCE,

Considering that, under article 7 of the Convention on the Recovery
Abroad of Maintenance adopted by this Conference, rules are established
regarding letters of request for further evidence if provision is made for
such letters in the laws of the two Contracting Parties concerned,

Decides to request the Secretary-General of the United Nations to
prepare and circulate to the States referred to in article 13 of the Conven-
tion a list showing the States whose laws provide for letters of request.
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ACTE FINAL DE LA CONFERENCE DES NATIONS UNIES
SUR LES OBLIGATIONS ALIMENTAIRES

Par la résolution 572 (XIX) qu’il a adoptée
le 17 mai 1955, le Conseil économique et social
des Nations Unies a décidé de convoquer une
conférence de plénipotentiaires pour achever
la rédaction de la Convention sur la poursuite
a Détranger des actions alimentaires et pour
signer cette Convention.

Conformément aux dispositions de cette ré-
solution, le Secrétaire général a invité a la Con-
férence tous les Etats Membres des Nations
Unies, ceux des Etats non membres de I’Organi-
sation des Nations Unies qui sont membres
d’une institution spécialisée, les institutions
spécialisées compétentes qui sont rattachées a
I’Organisation des Nations Unies, les organisa-
tions non gouvernementales intéressées qui
sont dotées du statut consultatif auprés du Con-
seil, la Conférence de droit international privé
de La Haye et I'Institut international pour
I'unification du droit privé.

La Conférence s’est réunie au Si¢ge de 1'Or-
ganisation des Nations Unies 4 New-York, du
29 mai au 20 juin 1956.

Les Gouvernements des trente-deux Etats
suivants étaient représentés par des déléga-
tions:

Afghanistan Colombie
Argentine Corée
Autriche Costa-Rica
Belgique Cuba
Bolivie Danemark
Cambodge Equateur
Ceylan France
Chine Gréce

Cité du Vatican Iran
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Israél République

Italie Dominicaine
Japon République fédérale
Mexique d’Allemagne
Monaco Salvador

Norvege Suéde

Pays-Bas Uruguay
Philippines Yougoslavie

Les Gouvernements des neuf Etats suivants
étaient représentés a la Conférence par des
observateurs:

Canada Suisse
Guatemala Tchécoslovaquie
Liban Turquie

Pérou Venezuela

Royaume-Uni

Les organisations suivantes ont participé a
la Conférence sans droit de vote:

Institutions spécialisées:

Organisation internationale du Travail;

Organisations intergouvernementales:

Comité intergouvernemental pour les migra-
tions européennes,

Institut international pour I'unification du
droit privé;

Organtsations non gouvernementales dotées du
statut consultatif auprés du Conseil écono-
mique et social:

Catégorie A:

Confédération internationale des syndicats
libres,

Confédération internationale des syndicats
chrétiens,

Fédération syndicale mondiale;



Catégorie B et Registre:

Union catholique internationale de service
social,

Commission des Eglises pour les affaires in-
ternationales,

"Comité de coordination d’organisations
juives,

Commission internationale catholique pour
les migrations,

Conférence internationale des charités ca-
tholiques,

Conseil international des femmes,

Fédération internationale des amies de la
jeune fille,

Fédération internationale des femmes diplo-
mées des universités,

IFédération internationale des femmes
juristes,
Service social international,

Union internationale de protection de I’en-
fance,

Comité de liaison des grandes associations
internationales féminines,

Pan Pacific South-East Asia Women’s Asso-
ciation,

Armée du salut,

Alliance universelle des unions chrétiennes
de jeunes gens,

Congrés juif mondial,
Union mondiale des organisations féminines
catholiques,

Alliance universelle des unions chrétiennes
de jeunes filles.

Sir Senerat Gunewardene (Ceylan) a été
élu président par la Conférence; le Contre-
Amiral A. O. Olivieri (Argentine) et le Dr
Mario Matteucci (Italie) ont été élus vice-
présidents.

La Conférence a créé un Groupe de travail
composé des représentants de la République
fédérale d’Allemagne, de la Chine, de la Co-
lombie, de la France, d’Israél, de I'Italie, du
Japon, des Pays-Bas, du Salvador, de la Suéde,
de ’observateur du Canada et des autres repré-
sentants assistant a la Conférence qui désiraient
participer aux travaux de ce Groupe de travail.
Au cours de ces séances, le Groupe de travail a
élu M. Matteucci (Italie), Mme Kraemer-Bach
(France), M. Haim Cohn (Israél) et M. Miguel
Urquia (Salvador) pour assumer par roule-
ment la présidence lors de ’examen des divers
articles de la Convention renvoyés au Groupe
de travail par la Conférence.

La Conférence a également créé un Comité
de rédaction, composé des représentants de la
France, d'Israél, du Salvador et de 1’observa-
teur du Canada, ainsi qu'un Comité de véri-
fication des pouvoirs composé du président et
des deux vice-présidents de la Conférence.

La Conférence a pris pour base de discussion
le texte de la Convention rédigée par un Comité
d’experts convoqué par le Secrétaire général
conformément i la résolution 390 H (XIII)
du Conseil économique et social. Le Comité
s’est réuni a Genéve du 18 au 28 aoiit 1952 et
a soumis au Conseil un rapport contenant
le projet de convention sur la poursuite a
I’étranger des actions alimentaires. La Confé-
rence a examiné le projet de convention article
par article et a renvoyé, pour revision, certains
articles au Groupe de travail et au Comité de
rédaction.

La Conférence a adopté i I'unanimité et
ouvert a la signature au Siége de I’Organisation
des Nations Unies, 38 New-York, la Convention
sur le recouvrement d’aliments a ’étranger qui
est jointe en annexe au présent Acte final. La
Conférence a également adopté la résolution
qui est jointe en annexe au présent Acte final.
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A la demande de la délégation de I’Argen-
tine, la déclaration suivante est insérée dans le
présent Acte final:

“En ce qut concerne Uarticle 12:

“Au cas ou une autre Partie contractante
étendrait ’application de la Convention 2
des territoires relevant de la souveraineté de
la République Argentine, cette extension ne
portera en rien atteinte aux droits de cette
derniére.

“En ce qui concerne Uarticle 16:

“Le Gouvernement argentin se réserve le
droit de soustraire a la procédure indiquée
dans cet article tout différend concernant,
directement ou indirectement, les territoires
mentionnés dans la déclaration qu’il a faite
a propos de I’article 12.”

EN Fol DE Quol, les représentants et obser-
vateurs soussignés ont signé le présent Acte
final, en réservant la décision de leurs Gouver-
nements respectifs en ce qui concerne signa-
ture, ratification ou adhésion a la Convention.

Fait a New-York, le vingt juin mil neuf cent
cinquante-six, en un seul exemplaire, dans les
langues anglaise, chinoise, espagnole, frangaise
et russe, chaque texte faisant également foi. Le
présent Acte final et la Convention jointe en
annexe seront déposés auprés du Secrétaire
général des Nations Unies qui en enverra des
copies certifiées conformes aux Etats Membres
de 1’Organisation des Nations Unies et i tous
les autres Etats visés a D’article 13 de la Con-
vention.

RESOLUTION ADOPTEE PAR LA CONFERENCE DES NATIONS
UNIES SUR LES OBLIGATIONS ALIMENTAIRES

LA CoNFERENCE,

Considérant que 'article 7 de la Convention qu’elle a adoptée sur
le recouvrement des aliments a I’étranger énonce les dispositions applica-
bles aux commissions rogatoires destinées & obtenir des preuves supplé-
mentaires dans les cas ol la loi des deux Parties contractantes intéressées

admet ces commissions,

Décide de prier le Secrétaire général des Nations Unies de dresser la
liste des Etats dont la loi admet les commissions rogatoires, et de la com-
muniquer aux Etats visés a ’article 13 de la Convention.
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SARNWOYUTENbHbDBIA

ART

KOH®EPEHUWUU OPFAHW3AUMUWN OBDELUHEHHBLIX HALWUA
nNo BOMNPOCY 06 AIUMEHTHbBIX OBA3ATENBLCTBAX

Ironommyeckmit ¥ Conmauasubiii Coser Opra-
Husanun O6bexunennsx Hanuii pesomonmeit 572
(XIX), roropas Oslra npuasita 17 Masg 1955 ro-
Na, DOCTaHOBHJI c03BaTh HOHQepeHIH0 MIOJHO-
MOYHBIX IpejcTaBUTeJedl IJi 3aBepOICHHS CO-
CTAaBJeHUA M JJf UOAUVCAHUS KOHBEHI[HMA O IPH-
BHAHHH M HCIOJHEHHH 33 IpPaHHileil aJMMEHTHBHIX
00A3aTeJbCTB.

B coorBercTBHE ¢ IOCTAHOBICHUSIMH YKa3aH-
HOH pesoaonuu I'eHepaabubiii Cekperaps Ipu-
raacun Ha 3Ty KoHgepeHunio Bce rocymgapcrBa-
wieas Oprammsanun O6penmHenHbix Hanwmii, Te
He cocroanime ujieHamu Oprammsanmm O6negu-
-Henuplx Hanmii rocygapcersa, KOTOpHe SBISIOTCT
YJeHAMH KaKoro-imb0 U3 COelHaJA3HPOBaHHBIX
VUpeKTCHAH, 3aMHTEDECOBAHHBIE COECAaJA3HPO-
BaHHBIE YYPEKIEHWS, KOTODEe IOCTAaBICHH B
cea3s ¢ Opranmsanmedi O6pemuuerEbx Hanpii,
3aHHTEPECOBaHHbIC HEIPABUTEJbCIBCHHBIC Opra-
HHUBAIMH, WMEION[He KOHCYJBTATHBHBI CTATyC
npu Cosete, ['aarckyo KOHQepeHIHIO IO YaCTHO-
My MEARIYHAPOXHOMY IpaBy H MemayHapomabtit
HMHCTHTYT YHH(QURAIMHA YaCTHOTO IpaBa.

Kondepennaa cobpanack B IleHTpaabHBIX
yupexgennax Opraumsanuu OobepunHennsix Ha-
nuit 8 Heto-Mopke u npoxomkanach ¢ 29 Mad mo
20 wona 1956 ropga.

IlpaBATeNbCTBA CJAGAYIOIMX TPHALATH IBYX
roeyzapcrB OBLTH IpeJCTaBJEHHI JeJeTaIjhsaMu:

Ascrprr Nzpanns
ApreHTHHBI Hpana
A¢ranncrana Hranan
Beasrun KamGomxn
Boaupmn Kuraa
Batnkana Koaym6au
[penun Kopen
Nanmm Kocra-Pukn
Nomunmranckoi Ky6mt
Pecoy6imxn Mexkcuxn
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Monako Oumvmnne

Hupepaangos ®pannmn

Hopsermu Ileiinona

CaabBajnepa IBeruu

Ypyrsaa JKBaZ0pa

®emepatuBHOl Orocaapun
Pecnybamkn Snopau

I'epmanmm

IIpaBHTeNbCTBA CJAEAYIOINUX JAEBATH IOCY-
maperB Opuim mpefcraBieHH Ha Hordeperimm
HalOJaooHaTeJaIMH

Benecyaant CoexuHeHHOrO
I'BaTeMa.nl Kopo.sescBa
Kanaxst Typumn
JlnBaHa YexocaoBakun
Tlepy Iseiinapmm

Caegyiolnue opraHu3anyud yyacrsoBaia B Kon-
¢depernun Oe3 mpaBa roJoca:
CreuraansupoBanHoOe yupexAeHHe:

MexayHaponHad OpraHu3alnud TPYAS
MeknpaBHTeAbCTBEHHbIE OPrAHH3AUHH:

MexayHapoaHBI# KOMATET

0 eBPONEHCKOM MUIDALHA
MexgyrapoaHbE# MHCTHTYT YHEQHUKAIHH
4aCTHOTO IIpaBa
HenpasurenbcTBeHHbIe OPraHH3aLHH,

HMeloLHe KOHCYAbTATHBHBIH CTATYC
npu 3xonommnieckom H CouuaasHom CoBere:

Kareropua A:
MexnyHaponHas KoHeepalns cBOGOTHBIX
mpo¢deCCHOHAIBHBIX COI30B
Mexgynapoguas dexepanna XpAcTHaHCKAX
PO EeCCHOHAJBHBIX COI030B
Bceuuphnas degepanms
IpoeCCHOHATbHBIX COI030B
Kareropmz Bu OpraHH3QLUHH, 3aQHeCeHHbIE B PeeCcTp.

MexmynapoHBIi KaTOJAICCKHH €003
COLAAJbHOM TOMOITH



Komucensa nepkseit
0 MEKIYHAPOAHBIM JeaM
Koopannannornsiii copeT
eBPCHCKIIX OpraHH3allHit
MesxayrapogHasd KaTOJHYECKAd KOMUCCHS
[0 MHIDAIlHH
Me:xayHapoaHas KOH(EPEHIHNA KaTOJINYECKNX
61arOTBOPHTCJIBHBIX YYPEeKIeHII
MecaizyHapogHBLl EeHCKHA CO103
Me:zxyHapoaHas dezepannsa momeYeHHs
0 MOJOJBIX KeHOIHHAX
MexnyHapoaHas ¢efepanus xeHIIMH
C BBICIIAM 00pa30BaHHEM
Mexaynapoanasa degepanus
KEHITHH-IOPACTOB
MesayHapoanas COIHAJIbHAA MOMONIH
MesxzyHapoaHeli €003 IOHEYeHA
0 JeTax
MexayHapoasrit KOMHTET IO CBABH
KEHCKUX ME#]YHAPOTHBIX OpraHH3aIuil
TuxooxeaHCRas #eHCKAI aCCONMAIUA
I0ro-Bocrounoit Azum
Apmnsa coaceHua
BceeMuproe o0BexnHeHne
XPHCTHAHCKHUX COI030B MOJIOABIX JIOTed
Bceumnphblii eBpeiicknil KOHTpece
BeemupHblii c0103 KeHCEAX
KaTOJAYeCKAX OpraHA3alni
Beemuproe o0nexuHeHne
XPHCTHAHCKHIX COI030B MOJIOABIX HEHIIUH

Rondepenuna n3bpara B IpefcefaTesd CIpa
Cenepara I'ynesapaene (IleitoH), a B 3aMecTH-
Teau mpejcegarens — Ero IIpesocxogurenscrso
roHtp-agMupata A. O. OmiBuepn (AprenrmHa) u
n-pa Mapuo Marreyun (Uramms).

Koungepennua obpasosaia Pabouyio rpynny, B
KOTOpYI0 Bomuid upexcrasureau Wspawaa, Hra-
ann, Kutas, Koaym6un, Hunepaannos, CansBajo-
pa, @eneparrBHoit Pecnybimrn epmannn, Ppan-
i, senun v dunonnn, Habaogareas ot Kanabl
U Te JpyrHe IpHCYICTBOBaBIIAE Ha Kondepennmu
OPEICTaBHTENH, KOTOPEle IOKeNaJH YIACTBOBATH
B pabore aroil rpynust. Ha coux 3acemannax Pa-
Oovaa rpynma usbpara n-pa Mapmo Martey-
yn (Hraxma), r-xy Kpsmep-Bamr (Ppannus),
r-ga Xauma Hona (Mzpamap) m Ero IIpeBocxo-
mureabeTBo A-pa Mwurens Yprmwa (CaanBagop)
/I8 BBIIOJHEHAS 00 ouepers o0sg3agHOCTel IIpes-
ceparTend IpH OOCY#JEHHH pPasJHYHBIX CTaTel

KOHBEHIHH, KOTOpHle paccMarpmBaiuch Paboueit
rpynmoii mo nopyverni Kondepenunm.

Kpome toro Kondepenuus obpazosaina Pe-
JAKINOHHBIH KOMHUTET, B KOTOPbIH BOLUJIH HOpef-
cragurenun Wapamns, Caabpagopa u @paHuus m
HaOmogareab or Kanagsl, m Komurer mo mpoBep-
ke TMOJHOMOYHH, B KOTOPBIH BOIILTH TIpeJCeLaTe] b
u oda 3aMecTHTeJd mpeAcefarens Rondepenumn.

Koundeperiusa nosoxnia B 0CHOBY 00CYKIeHNS
BOIPOCOB TEKCT KOHBEHIHH, BBIPa0OTaHHBIA KO-
MHTETOM JKCIIEPTOB, KOTOpPBIi ObLI 06pasoBan [e-
HepaJbHbIM CekpeTapeM B COOTBETCTBHH C pPe30-
mounedt 390 H (XIII) 9xronommuecroro u Comu-
axpHoro Cosera. 9ror KoMuTeT paborat B sMene-
Be ¢ 18 mo 28 asrycra 1952 roga u mpegcrasma
CoBery moKJaT, KOTODHIZ COAEpkKAT TPOEKT KOH-
BeHIIAH 00 YyAOBJETBOPEHHH 3arpaHuned Tpebo-
BaHuii 00 aamMentax. KoHdepernns pacemaTpu-
BaJIa 9TOT OPOEKT KOHBEHIMH IIOCTaTeHHO, Iepe-
faBad, KOrja 910 OblI0 HeoOXOZHMO, OTHEJLHbIE
cratbu B Pabouyio rpynny u B Penakuuonusii xo-
MUTET JJd IepecMOTpa.

Kondepenuns egunoriacHo UpHHANA, OPH
BTOPOM YTEHHH, W OTKpbLIa [ HOIUUCAHHL
B llenTpaanubix yupexaennsax Opranuzanun 065-
enuHeHHEBIX Hanmit B Hulo-Mopre KoHBeHuumo o
B3BICKaHHY 3arDaHuIell aJuMeHTOB, KOTOpas OpH-
JAraercd K HACTOAIIeMY SaKII0UHTeJbHOMY aKTy.
Kpome toro Homgepemuma mpuHsia mpuiarae-
MYI0O K HaCTOSIIEMY SakJIOUHTeJbHOMY akIy pe-
30JII0IUIO.

ITo npocebe meseranui ApreHTHHE B HaCTOS-
MU 3aKIIOYUTENABHBIH aKT BEJIIOYAETCH HHEKe-
caepyiomee 3adBleHUE:

«B otHoweHnnn crarsn 12:

Ecau raras-mi60 npyradg goroBapUBaioliad-
¢Sl CTOPOHZ PACIPOCTPAHNT TpHAMEHEHHe 3Toit
KonBeHIUA Ha TepPUTOPHH, HAXOJAMIAECT IIOX
cyBepenurerom AprentuHckoi PecuybimEn, 910
HHEOHM 00pa3oM He OTPasHTCA Ha HpaBaxX IO-
cJeIHe.

B orHotwernnn crarvi 16:

ApreHTHHCKOE IPABATEJLCTBO OCTABJIAET 33
co60if mpaBO He NPHMEHATH IpeIyCMaTpUBae-
MBI B 9TOH CTaThe HOPALOK K CIOpaM, MMEI0-
IIAM IpAMOe HJIM KOCBEHHOE OTHOIUeHHe K Tep-
PHTOPHAAM, YIOMHHAEMBIM B 3asdBJEHAN, KOTOPOE
CIEIaHO UM B OTHOIIEHHH CTaThU 12».



B YAOCTOBEPEHUE U3JO0MKEHHOT'O mon-
NHCABIINECHA HUNKE I[peJICT'dBIdTeJIH H Ha6ﬂ1011ame-
JH DOANHCAJIH HACTOAMME SaKJIIOYHTEJbHbIA akT,
pe3epBUPOBaB MO3MIUK CBOMX NpPaBUTEJbCTB, IO
OPpAHAAJNCHKHOCTH, B OTHOLLICHHN DIOJOHCAHHA
min patpurannad 3Toit KoHBeHmuE mim mpuco-
efUHCHAS K Hel.

COBEPUIEHO B Hpo-Mopke ABAANATOr0 THS
HIOHA ThiCAYa [AeBATHCOT NATHAECAT ILIECTOr0
roja B OJHOM 9K3eMILIAPE Ha aHIJHMICKOM, HCIaH-

CKOM, KHTaiCKOM, pYCCKOM H (paHIY3CROM
A3BIKAX, OpHYEM BCE TEKCThl SABIAIOTCA PABHO
ayrenTHyHbIME. Hacrodmmit 3akmovnrebHbI
aKT W OpuiaraeMas k HeMy KoHBeHums cmarorcs
Ha xpaHeHHne ['eHepaasHoMy Cekperapio Opranu-
sanun O6nepunennbix Haumid, koTophiii mpempo-
BOLAET 3aBepeHHble KOIMH HX 4yaeHaM OpraHu-
zanun O0penuHenHblx Hanumii w BceM apyraM
rOCyAapCTBaM, YIOMHHAeMBIM B cTaThe 13 oToit
Rousennun.

PE30JIIOIIN, TTPUHATAA KOH®EPEHIIWMEM
OPTAHMSAIIN OBBEJUHEHHBIX HAIIMK II0 BOIIPOCY
Ob AJMMEHTHBIX OBSASATEJIBLCTBAX

Kongepennns,

nApHHUMAA BO BHHMaHHe, YTO B CTaThe ¢ KOHBEHIHH 0 B3BICKAHHH 3a-
rpaHHuIel aJIuMeHTOB, NpuHATOH Hacroamed KondepeHuwmeil, yeraHas-
JHBAIOTCS MPaBHIa OTHOCHTEJIHHO OTHEJIBHBIX TpeOoBaHHUH 0 TajabHeii-
LIHX J0Ka3aTeJbCTBAX, €CIH Takue TpeO0BaHHA IIPelyCMaTPHBAIOTCA B
3aKk0HaX 00enx 3amHTepecoBaHHEX JorosaprBaromuxcesa CTOpoH,

nocranosazer npocuts I'enepaanrrnoro Cexperapa Opranmszanuu O05-
efuHeHHEBIX Haiuii cocTaBUTh H Pas30CcIaTh IOCYAApPCTBAM, YIIOMAHAE-
MBIM B cTaThe 13 sToit KoHBeHIMN, COHCOK rOCyJapeTB, 3aKOHBI KOTO-
PBIX MPeIYCMaTPUBAIOT OTeJbHbIEe TpeOOBaHHU.
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ACTA FINAL DE LA CONFERENCIA DE LAS NACIONES UNIDAS
SOBRE LA OBLIGACION DE DAR ALIMENTOS

El Consejo Econémico y Social de las
Naciones Unidas, en virtud de su resolucién
572 (XIX) aprobada el 17 de mayo de 1955,
decidié convocar una conferencia de plenipo-
tenciarios para terminar la redaccién de la
Convencién sobre la Tramitacién en el Extran-
jero de las Demandas de Prestacién de Ali-
mentos, y para la firma de ese instrumento.

De conformidad con lo estipulado en dicha
resolucién, el Secretario General invité a la
conferencia a todos los Estados Miembros de
las Naciones Unidas, a los Estados no miem-
bros de las Naciones Unidas que lo son de al-
gunos de los organismos especializados, a los
organismos especializados interesados que
estin vinculados con las Naciones Unidas, a
las organizaciones no gubernamentales inte-
resadas que estan reconocidas como entidades
consultivas por el Consejo, a 1a Conferencia de
Derecho Internacional Privado de La Haya y

al Instituto Internacional para la Unificacién
del Derecho Privado.

La Conferencia se reunié en la Sede de las
Naciones Unidas, Nueva York, del 29 de mayo
al 20 de junio de 1956.

Estuvieron representados por sus delega-
ciones los Gobiernos de los treinta y dos Es-
tados siguientes:

Afganistin Ciudad del Vaticano
Argentina Colombia

Austria Corea

Bélgica Costa Rica

Bolivia Cuba

Camboja China

Ceilan Dinamarca
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Ecuador Ménaco

El Salvador Noruega

Filipinas Paises Bajos
Francia Repiiblica

Grecia Dominicana
Irdn Repiblica Federal
Israel de Alemania
Italia Suecia

Japén Uruguay

México Yugoeslavia

Estuvieron representados por observadores
los Gobiernos de los nueve Estados siguientes:

Canada Reino Unido
Checoeslovaquia Suiza
Guatemala Turquia
Libano Venezuela
Peri

Las siguientes organizaciones participaron
en la Conferencia sin derecho a voto:
Organismos especializados:

Organizacién Internacional del Trabajo;

Organizaciones intergubernamentales:
Comité Intergubernamental para el Movi-

miento de Migrantes de Europa,

Instituto Internacional para la Unificacién
del Derecho Privado;

Organizaciones no gubernamentales reconoci-
das como entidades consultivas por el Con-
sejo Economico y Social:

Categoria A:

Confederacién Internacional de Organiza-
ciones Sindicales Libres,




Federacion Internacional de Sindicatos
Cristianos,

Federacién Sindical Mundial;

Categoria B y Registro:

Unién Catélica Internacional de Servicio
Social,

Comisién de las Iglesias para los Asuntos
Internacionales,

Comité de Coordinacién de Organizaciones
Judias,

Comisién Internacional Catélica de Migra-
cién,

Conferencia Internacional de Obras Caté-

~ licas de Caridad, '

Consejo Internacional de Mujeres,

Federacién Internacional de Amigas de la
Joven,

Federacién Internacional de Mujeres Uni-
versitarias,

Federacién Internacional de Abogadas,
Servicio Social Internacional,

Unién Internacional de Proteccién a la In-
fancia,

Comité de Enlace de Organizaciones Feme-
ninas Internacionales,

Asociacién de Mujeres del Pacifico y del
Asia Sudoriental,

Ejército de Salvacién,

Alianza Mundial de las Asociaciones Cris-
tianas de J6venes,

Congreso Judio Mundial,

Unién Mundial de Organizaciones Catélicas

Femeninas,

Asociacién Cristiana Mundial de Juventudes
Femeninas.

La Conferencia eligié como Presidente a Sir
Senerat Gunewardene, de Ceildn, y como Vice-
presidentes a Su Excelencia, el Contraalmi-

rante A. O. Olivieri, de la Argentina, y al Dr.
Mario Matteucci, de Italia.

La Conferencia cre6 un Grupo de Trabajo
compuesto de los representantes de Colombia,
China, El Salvador, Francia, Israel, Italia,
Japon, Paises Bajos, Reptblica Federal de
Alemania, Suecia, del observador del Canada
y de los representantes que asistieron a la Con-
ferencia y expresaron el deseo de participar en
las deliberaciones del Grupo de Trabajo. En el
curso de las sesiones celebradas, el Grupo de
Trabajo eligié al Dr. Mario Matteucci, de Italia,
a la Sra. de Kraemer-Bach, de Francia, al Sr.
Haim Cohn, de Israel, y a Su Excelencia, el Dr.
Miguel Urquia, de El Salvador, para que actua-
sen rotativamente como presidentes de las
sesiones en que se trataron los diversos arti-
culos de la Convencién, de conformidad con
lo solicitado por la Conferencia al Grupo de
Trabajo.

La Conferencia creé ademas un Comité de
Redaccién, integrado por los representantes
de El Salvador, Francia e Israel y por el obser-
vador del Canad4, y un Comité de Verificacién
de Poderes integrado por el Presidente y por
los dos Vicepresidentes de la Conferencia.

La Conferencia tomé como base de sus de-
liberaciones el texto de la Convencién prepa-
rado por el Comité de Expertos reunido por el
Secretario General con arreglo a la resolucién
390 H (XIII) del Consejo Econémico y Social.
Este Comité se reuni6 en Ginebra del 18 al 28
de agosto de 1952, y presenté al Consejo un
informe en el que figuraba el Proyecto de Con-
vencién sobre la Tramitacién en el Extranjero
de las Demandas de Prestaciéon de Alimentos.
La Conferencia examiné el proyecto de con-
vencién articulo por articulo y transmitié los
articulos, en los casos en que ello fué necesario,
al Grupo de Trabajo y al Comité de Redaccién
para que éstos los examinaran.

La Conferencia aprob6 por unanimidad la
Convencién sobre la Obtencién de Alimentos
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en el Extranjero que figura como anexo a esta
Acta Final, y la abrié6 a la firma en la Sede de
las Naciones Unidas en Nueva York. La Con-
ferencia aprobé también la resolucién que
figura como anexo a esta Acta Final.

A solicitud de la delegacion de la Argentina
se inserta la siguiente declaracién en el Acta
Final:

“Con respecto al articulo 12:

“Si otra parte contratante extendiera la
aplicacion de la Convencién a territorios que
pertenecen a la soberania de la Repiblica
Argentina tal extensién en nada afectara sus
derechos.

“Con respecto al articulo 16:

“El Gobierno argentino se reserva el
derecho de no someter al procedimiento
indicado en este articulo cualquier contro-

versia directa o indirectamente vinculada a
los territorios mencionados en la declaracién
que formula con respecto al articulo 12.”

EN FE DE LO CUAL, los representantes y ob-
servadores infrascritos han firmado esta Acta
Final, reservando la posicién de sus respectivos
Gobiernos en lo que respecta a la firma, ratifica-
ciéon o adhesién a la Convencién.

HecHo en Nueva York, a los veinte dias
del mes de junio de mil novecientos cin-
cuenta y seis, en un ejemplar en lengua china,
espafola, francesa, inglesa y rusa, en el que
cada uno de los textos es igualmente auténtico.
Esta Acta Final y la Convencién a ella adjunta
se depositaran en manos del Secretario General
de las Naciones Unidas, quien enviara copias
de autenticidad certificada a los Estados Miem-
bros de las Naciones Unidas y a todos los demas
Estados a que se hace referencia en el articulo
13 de la Convencién.

RESOLUCION APROBADA POR LA CONFERENCIA DE LAS
NACIONES UNIDAS SOBRE LA OBLIGACION
DE DAR ALIMENTOS

LA CONFERENCIA,

Considerando que en el articulo 7 de la Convencién sobre la Obten-
cién de Alimentos en el Extranjero se establecen reglas sobre los exhortos
necesarios para obtener otras pruebas, siempre que los exhortos se hallen
previstos en la legislacién de las dos Partes Contratantes interesadas,

Decide pedir al Secretario General de las Naciones Unidas que pre-
pare una lista de los Estados cuya legislacién prevé los exhortos y la distri-
buya a los Estados a que se refiere el articulo 13 de la Convencién.



FOR AFGHANISTAN:
POUR L’AFGHANISTAN:
(SF=2y

3a AdranncraH:

PoRr EL AFGANISTAN:

FOR ARGENTINA:
PourR L’ARGENTINE:
P tREE:

3a Aprenruny:

POR LA ARGENTINA:

For AusTRiA:
PouR L’AUTRICHE:
BLHFY

3a Ascrpnio:

PoRrR AuUSTRIA:

L. H. TETTAMANTI

F. MaTscun



For THE KinepOoM OF BELGruM:
Pour LE RoYAuME DE BELGIQUE:
AR EB:

3a KopoxesctBo Bexsrmm:

Por EL REmo DE BELcICA:

Joseph Nisor

For BoLivia:
Pour LA BoLIVIE:

3 FUMERR o

3a BoausHio:
Por BoLivia:

G. QuiroGa GaLpo

For CAMBODIA:
Pour LE CAMBODGE:
1 E

3a Rambomxy:

Por CaMBOJA:

Ly CainpLy



For CEYLON:
Pour CEYLAN:
S

3a Ieiiaon:
Por CEILAN:

R. S. S. GUNEWARDENE

For CHINA:
Pour LA CHINE:
W

3a Kuraii:

Por 1A CHINA:

Yu-Chi Hsuen

For CoLoMBIA:
Pour LA COLOMBIE:

WFerlbam:

3a Koaxymbmo:
Por CoLoMBIA:



For Costa Rica:

Pour LE CosTa-Rica:

R RMm:
3a Kocra-Puky:

Por Costa Rica:

For CuBa:
Pour CuBa:

e
3a Ryby:

Por CuBa:

For DENMARK:

Pour LE DANEMARK :
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Uldarica MaNas

Silvia SHELTON
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For THE DoMiNnicAN REPUBLIC:
Pour A REPUBLIQUE DOMINICAINE:

£ e miHIE:
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Por LA REPUBLICA DOMINICANA:

For EcuADOR:
Pour L’EQUATEUR:

JERZ:
3a DKBaJop:

Por EL EcuADOR:

For EL SALVADOR:
POUR LE SALVADOR:

BHERL:

3a CaxbBagop:
Por EL SALVADOR:

R. O. GALVAN

José V., TruJIiLLO

M. Rafael Urquia



For FRANCE:
PouUR LA FRANCE:

R
3a Opannmmo:

Por FraNciA:

Bly. EpiNaT

For THE FEDERAL REPUBLIC OF GERMANY:
Pour LA REPUBLIQUE FEDERALE D’ALLEMAGNE:

EBEDIBIANER:

3a ®epeparnsuyo Pecnybunky ['epmannm:
Por LA REPUBLICA FEDERAL ALEMANA:

Arthur BiiLow
Hans H. WaLLICHS

For GREECE:
PoUR LA GRECE:
50l

3a ['penmio:

Por GRECIA:

Christian ParLamas



For IRAN:
Pour L’IRAN:
trdi:

3a Hpan:
Por IRAN:

For ISRAEL:
Pour ISRAEL:

VIt %):

3a Mspanis:
Por ISRAEL:

For ITALY:

PoUR L’ ITALIE:

FAF:
3a Urammo:
Por ITALIA:

M. ANSARI

H. Conn

Mario MaTTEUCCI



For JapPaN:
Pour LE JAPON:

Ak
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Por EL JAPON:

Toshikazu Kase

For tHE REPUBLIC OoF KOREA:
Pour LA REPUBLIQUE DE COREE:
KrRR:

3a HKopefickyio PecnyGanry:

Por 1A REPUBLICA DE COREA:

Ben C. Livs

For MEXxico:
Pour LE MEXIQUE:

i< i b

3a Mekcuky:
Por Mexico:

Luciano JouBranc Rivas



For Monaco:
Pour Monaco:

PRS-

3a Momnaxo:
Por MoONACO:

Marcel PaLMARO

For TnE KineDOM OF THE NETHERLANDS:
Pour LE RoYAuME DES Pays-Bas:

5 EE

3a Kopoxescrso Hupepaanaos:
Por EL REINO DE Los PaisEs Bajos:

P. J. pE KanTER

P. E1yssEn

For THE KincDoM OF NORWAY:
Pour LE RoyAuME DE NORVEGE:
ek EE:

3a Kopoaesctzo Hopsermm:

Por EL REINO DE NORUEGA:

Erik Dons



For THE PrILIPPINE REPUBLIC:
Pour LA REPUBLIQUE DES PHILIPPINES:

FERELANE:

3a ®mmnmunckylo Pecnybmmky:
Por LA REPUBLICA DE FILIPINAS:

Mauro MEnDEZ

For SWEDEN:
PoOuR LA SUEDE:

el
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Por Sukcia:

Sten RuproLM
Folke PERssoN

For URucuAY:
Pour L’URuGUAY:

RhrE:
3a Ypyrsaii:

Por eL URucuay:

César MonTERO B.
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Pour LA CiTE DU VATICAN:

el B
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Por LA CiunpaD DEL VATICANO:

Edward E. SwansTrROM
Aloysius J. WycisLo

For YucosrLAvia:
PoUR 1.A YOUGOSLAVIE:

MRk

3a Orocaasno:
Por YUGOESLAVIA:

Aleksandar Bozovic
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For CANADA:
PoUR LE CANADA:
i EEw

3a Kanany:

Por EL CANADA:

Robert E. CURRAN

For CZECHOSLOVAKIA:
Pour 1.A TCHECOSLOVAQUIE:
PEVE IR IR T
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PouUR LE GUATEMALA:
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3a I'Baremay:
Por GUATEMALA:

I. Lemus Dimas
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S
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Por Suiza:

M. F. MaGrTUA

Jiirg IsELIN
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L E I

3a Typumo:

Por Turquia:

For THE UniTED KinepoM OF GREAT BRITAIN AND NORTHERN IRELAND:
‘Pour LE RoYAuME-UNI DE GRANDE-BRETAGNE ET D’IRLANDE DU NORD:

RAFUE R AL BB A E =

3a CoenunenHoe KoposesctBo Beamrobputamuu n Ceseprofi Mpaampmm:

Por E1 Reino UNiDO DE 1A GRAN BRETANA E IRLANDA DEL NORTE:

For VENEZUELA:
Pour LE VENEZUELA:

ZIFFHL:

3a Benecyaay:
Por VENEZUELA:
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CONVENTION ON THE RECOVERY ABROAD OF MAINTENANCE

PREAMBLE

Considering the urgency of solving the humani-
tarian problem resulting from the situation of per-
sons in need dependent for their maintenance on
persons abroad,

Considering that the prosecution or enforcement
abroad of claims for maintenance gives rise to seri-
ous legal and practical difficulties, and

Determined to provide a means to solve such
problems and to overcome such difficulties,

The Contracting Parties have agreed as follows:

Article 1

ScoPE oF THE CONVENTION

1. The purpose of this Convention is to facilitate
the recovery of maintenance to which a person,
hereinafter referred to as claimant, who is in the
territory of one of the Contracting Parties, claims
to be entitled from another person, hereinafter re-
ferred to as respondent, who is subject to the juris-
diction of another Contracting Party. This purpose
shall be effected through the offices of agencies
which will hereinafter be referred to as Transmit-
ting and Receiving Agencies.

2. The remedies provided for in this Convention
are in addition to, and not in substitution for, any
remedies available under municipal or international
law.

Article 2

DESIGNATION OF AGENCIES

1. Each Contracting Party shall, at the time when
the instrument of ratification or accession is de-
posited, designate one or more judicial or adminis-
trative authorities which shall act in its territory as
Transmitting Agencies.

2. Each Contracting Party shall, at the time when
the instrument of ratification or accession is de-

posited, designate a public or private body which
shall act in its territory as Receiving Agency.

3. Each Contracting Party shall promptly com-
municate to the Secretary-General of the United
Nations the designations made under paragraphs 1
and 2 and any changes made in respect thereof.

4. Transmitting and Receiving Agencies may
communicate directly with Transmitting and Re-
ceiving Agencies of other Contracting Parties.

Article 3

APPLICATION TO TRANSMITTING AGENCY

1. Where a claimant is in the territory of one
Contracting Party, hereinafter referred to as the
State of the claimant, and the respondent is subject
to the jurisdiction of another Contracting Party,
hereinafter referred to as the State of the respond-
ent, the claimant may make application to a Trans-
mitting Agency in the State of the claimant for the
recovery of maintenance from the respondent.

2. Each Contracting Party shall inform the Secre-
tary-General as to the evidence normally required
under the law of the State of the Receiving Agency
for the proof of maintenance claims, of the manner
in which such evidence should be submitted, and
of other requirements to be complied with under
such law.

3. The application shall be accompanied by all
relevant documents, including, where necessary, a
power of attorney authorizing the Receiving Agency
to act, or to appoint some other person to act, on
behalf of the claimant. It shall also be accompanied
by a photograph of the claimant and, where avail-
able, a photograph of the respondent.

4. The Transmitting Agency shall take all rea-
sonable steps to ensure that the requirements of the
law of the State of the Receiving Agency are com-
plied with; and, subject to the requirements of such
law, the application shall include:



(a) the full name, address, date of birth, na-
tionality, and occupation of the claimant, and the
name and address of any legal representative of
the claimant;

(b) the full name of the respondent, and, so
far as known to the claimant, his addresses during
the preceding five years, date of birth, nationality,
and occupation;

(¢) particulars of the grounds upon which the
claim is based and of the relief sought, and any
other relevant information such as the financial
and family circumstances of the claimant and the
respondent.

Article 4
TRANSMISSION OF DOCUMENTS

1. The Transmitting Agency shall transmit the
documents to the Receiving Agency of the State of
the respondent, unless satisfied that the application
is not made in good faith.

2. Before transmitting such documents, the
Transmitting Agency shall satisfy itself that they
are regular as to form, in accordance with the law
of the State of the claimant.

3. The Transmitting Agency may express to the
Receiving Agency an opinion as to the merits of the
case and may recommend that free legal aid and
exemption from costs be given to the claimant.

Article 5

TRANSMISSION OF JUDGEMENTS AND OTHER
JUDICIAL ACTS

1. The Transmitting Agency shall, at the request
of the claimant, transmit, under the provisions of
article 4, any order, final or provisional, and any
other judicial act, obtained by the claimant for the
payment of maintenance in a competent tribunal of
any of the Contracting Parties, and, where necessary
and possible, the record of the proceedings in which
such order was made.

2. The orders and judicial acts referred to in the
preceding paragraph may be transmitted in substi-
tution for or in addition to the documents mentioned
in article 3.

3. Proceedings under article 6 may include, in
accordance with the law of the State of the respond-
ent, exequatur or registration proceedings or an
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action based upon the act transmitted under para-
graph 1.

Article 6
FuncTioNs or THE RECEIVING AGENCY

1. The Receiving Agency shall, subject always to
the authority given by the claimant, take, on behalf
of the claimant, all appropriate steps for the recov-
ery of maintenance, including the settlement of the
claim and, where necessary, the institution and
prosecution of an action for maintenance and the
execution of any order or other judicial act for the
payment of maintenance.

2. The Receiving Agency shall keep the Trans-
mitting Agency currently informed. If it is unable
to act, it shall inform the Transmitting Agency of its
reasons and return the documents.

3. Notwithstanding anything in this Convention,
the law applicable in the determination of all ques-
tions arising in any such action or proceedings shall
be the law of the State of the respondent, including
its private international law.

Article 7
LETTERS OF REQUEST

If provision is made for letters of request in the
laws of the two Contracting Parties concerned, the
following rules shall apply:

(a) A tribunal hearing an action for main-
tenance may address letters of request for further
evidence, documentary or otherwise, either to the
competent tribunal of the other Contracting
Party or to any other authority or institution des-
ignated by the other Contracting Party in whose
territory the request is to be executed.

(b) In order that the parties may attend or be
represented, the requested authority shall give
notice of the date on which and the place at which
the proceedings requested are to take place to the
Receiving Agency and the Transmitting Agency
concerned, and to the respondent.

(c) Letters of request shall be executed with
all convenient speed; in the event of such letters
of request not being executed within four months
from the receipt of the letters by the requested
authority, the reasons for such non-execution or
for such delay shall be communicated to the re-
questing authority.



(d) The execution of letters of request shall
not give rise to reimbursement of fees or costs of
any kind whatsoever.

(e) Execution of letters of request may only
be refused:
(1) If the authenticity of the letters is not
established ;

(2) If the Contracting Party in whose territory
the letters are to be executed deems that its
sovereignty or safety would be compro-
mised thereby.

Article 8
VARIATION OF ORDERS

The provisions of this Convention apply also to
applications for the variation of maintenance
orders.

Article 9
EXEMPTIONS AND FACILITIES

1. In proceedings under this Convention, claim-
ants shall be accorded equal treatment and the same
exemptions in the payment of costs and charges as
are given to residents or nationals of the State where
the proceedings are pending.

2. Claimants shall not be required, because of
their status as aliens or non-residents, to furnish any
bond or make any payment or deposit as security
for costs or otherwise.

3. Transmitting and Receiving Agencies shall not
charge any fees in respect of services rendered under
this Convention.

Article 10
TRANSFER OF FUNDS

A Contracting Party, under whose law the trans-
fer of funds abroad is restricted, shall accord the
highest priority to the transfer of funds payable as
maintenance or to cover expenses in respect of pro-
ceedings under this Convention.

Article 11
FEDERAL STATE CLAUSE

In the case of a Federal or non-unitary State, the
following provisions shall apply:

(a) With respect to those articles of this Con-

vention that come within the legislative jurisdic-
tion of the federal legislative authority, the obli-
gations of the Federal Government shall to this
extent be the same as those of Parties which are
not Federal States;

(b) With respect to those articles of this Con-
vention that come within the legislative jurisdic-
tion of constituent States, provinces or cantons
which are not, under the constitutional system of
the Federation, bound to take legislative action,
the Federal Government shall bring such articles
with a favourable recommendation to the notice
of the appropriate authorities of States, provinces
or cantons at the earliest possible moment;

(c¢) A Federal State Party to this Convention
shall, at the request of any other Contracting
Party transmitted through the Secretary-General,
supply a statement of the law and practice of the
Federation and its constituent units in regard to
any particular provision of the Convention, show-
ing the extent to which effect has been given to
that provision by legislative or other action.

Article 12

TERRITORIAL APPLICATION

The provisions of this Convention shall extend or
be applicable equally to all non-self-governing, trust
or other territories for the international relations of
which a Contracting Party is responsible, unless the
latter, on ratifying or acceding to this Convention,
has given notice that the Convention shall not apply
to any one or more of such territories. Any Contract-
ing Party making such a declaration may, at any time
thereafter, by notification to the Secretary-General,
extend the application of the Convention to any or
all of such territories.

Article 13
SIGNATURE, RATIFICATION AND ACCESSION

1. This Convention shall be open for signature
until 31 December 1956 on behalf of any Member
of the United Nations, any non-member State which
is a Party to the Statute of the International Court of
Justice, or member of a specialized agency, and any
other non-member State which has been invited by
the Economic and Social Council to become a Party
to the Convention.



2. This Convention shall be ratified. The instru-
ments of ratification shall be deposited with the
Secretary-General.

3. This Convention may be acceded to at any time
on behalf of any of the States referred to in para-
graph 1 of this article. The instruments of accession
shall be deposited with the Secretary-General.

Article 14
ENTRY INTO FORCE

1. This Convention shall come into force on the
thirtieth day following the date of deposit of the
third instrument of ratification or accession in ac-
cordance with article 13.

2. For each State ratifying or acceding to the Con-
vention after the deposit of the third instrument of
ratification or accession, the Convention shall enter
into force on the thirtieth day following the date of
the deposit by such State of its instrument of ratifi-
cation or accession.

Article 15
DENUNCIATION

1. Any Contracting Party may denounce this
Convention by notification to the Secretary-General.
Such denunciation may also apply to some or all of
the territories mentioned in Article 12.

2. Denunciation shall take effect one year after
the date of receipt of the notification by the Secre-
tary-General, except that it shall not prejudice cases
pending at the time it becomes effective.

Article 16
SETTLEMENT OF DISPUTES

If a dispute should arise between Contracting
Parties relating to the interpretation or application
of this Convention, and if such dispute has not been
settled by other means, it shall be referred to the
International Court of Justice. The dispute shall be
brought before the Court either by the notification
of a special agreement or by a unilateral application
of one of the parties to the dispute.

Article 17
RESERVATIONS

1. In the event that any State submits a reserva-

tion to any of the articles of this Convention at the
time of ratification or accession, the Secretary-Gen-
eral shall communicate the text of the reservation
to all States which are Parties to this Convention,
and to the other States referred to in article 13. Any
Contracting Party which objects to the reservation
may, within a period of ninety days from the date
of the communication, notify the Secretary-General
that it does not accept it, and the Convention shall
not then enter into force as between the objecting
State and the State making the reservation. Any
State thereafter acceding may make such notifica-
tion at the time of its accession.

2. A Contracting Party may at any time withdraw
a reservation previously made and shall notify the
Secretary-General of such withdrawal.

Article 18

ReciprociTY

A Contracting Party shall not be entitled to avail
itself of this Convention against other Contracting
Parties except to the extent that it is itself bound by
the Convention.

Article 19

NOTIFICATIONS BY THE SECRETARY-GENERAL

1. The Secretary-General shall inform all Mem-
bers of the United Nations and the non-member
States referred to in article 13:

(a) of communications under paragraph 3 of
article 2;

(b) of information received under paragraph
2 of article 3;

(c) of declarations and notifications made un-
der article 12;

(d) of signatures, ratifications and accessions
under article 13;

(e) of the date on which the Convention has
entered into force under paragraph 1 of article
14;

(f) of denunciations made under paragraph 1
of article 15;

(g) of reservations and notifications made un-
der article 17.



2. The Secretary-General shall also inform all
Contracting Parties of requests for revision and re-
plies thereto received under article 20.

Article 20

REevisioN

1. Any Contracting Party may request revision of
this Convention at any time by a notification ad-
dressed to the Secretary-General.

2. The Secretary-General shall transmit the noti-
fication to each Contracting Party with a request that
such Contracting Party reply within four months

whether it desires the convening of a Conference to
consider the proposed revision. If a majority of the
Contracting Parties favour the convening of a Con-
ference it shall be convened by the Secretary-
General.

Article 21

LANGUAGES AND DEPOSIT OF CONVENTION

The original of this Convention, of which the
Chinese, English, French, Russian and Spanish texts
are equally authentic, shall be deposited with the
Secretary-General, who shall transmit certified true
copies thereof to all States referred to in article 13.
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CONVENTION SUR LE RECOUVREMENT DES ALIMENTS A L’ETRANGER

PREAMBULE

Considérant 'urgence de la solution du probléme
humanitaire qui se pose pour les personnes dans le
besoin dont le soutien légal se trouve a I’étranger,

Considérant que la poursuite des actions alimen-
taires ou I’exécution des décisions a I’étranger donne
lieu a de graves difficultés légales et pratiques,

Décidées a prévoir les moyens permettant de
résoudre ces problémes et de surmonter ces diffi-
cultés,

Les Parties contractantes sont convenues de ce
qui suit:

Article premier
OBJET DE LA CONVENTION

1. La présente Convention a pour objet de facili-
ter 4 une personne, désignée ci-aprés comme créan-
cier, qui se trouve sur le territoire d’une des Parties
contractantes, le recouvrement d’aliments auxquels
elle prétend avoir droit de la part d’une personne,
désignée ci-aprés comme débiteur, qui est sous la
juridiction d’une autre Partie contractante. Les
organismes qui seront utilisés & cet effet sont dé-
signés ci-aprés comme Autorités expéditrices et

Institutions intermédiaires.

2. Les voies de droit prévues a la présente Con-
vention complétent, sans les remplacer, toutes autres
voies de droit existantes en droit interne ou en droit
international.

Article 2
DEsSIGNATION DES INSTITUTIONS

1. Chaque Partie contractante désigne, au mo-
ment du dépét de I'instrument de ratification ou
d’adhésion, une ou plusieurs autorités administra-
tives ou judiciaires qui exerceront sur son territoire
les fonctions d’Autorités expéditrices.

2. Chaque Partie contractante désigne, au mo-
ment du dépét de l'instrument de ratification ou
d’adhésion, un organisme public ou privé qui exer-

cera sur son territoire les fonctions d’Imstitution
intermédiaire.

3. Chaque Partie contractante communique sans
retard au Secrétaire général des Nations Unies les
désignations faites en application des paragraphes
1 et 2 et toute’ modification qui surviendrait a cet
égard.

4. Les Autorités expéditrices et les Institutions
intermédiaires peuvent entrer directement en rap-
port avec les Autorités expéditrices et les Institu-
tions intermédiaires des autres Parties contractantes.

Article 3

PRESENTATION DE LA DEMANDE A L’AUTORITE
EXPEDITRICE

1. Lorsqu’un créancier se trouve sur le territoire
d’une Partie contractante, désignée ci-aprés comme
I’Etat du créancier, et que le débiteur se trouve sous
la juridiction d’une autre Partie contractante, dé-
signée ci-aprés comme 1’Etat du débiteur, le premier
peut adresser une demande 4 une Autorité expédi-
trice de I’Etat ou il se trouve pour obtenir des ali-
ments de la part du débiteur.

2. Chaque Partie contractante informe le Secré-
taire général des éléments de preuve normalement
exigés a I’appui des demandes alimentaires par la
loi de I’Etat de I’'Institution intermédiaire, des con-
ditions dans lesquelles ceux-ci doivent &tre fournis
pour &tre recevables et des autres conditions fixées
par cette loi.

3. La demande doit étre accompagnée de tous les
documents pertinents et notamment, le cas échéant,
d’une procuration qui autorise ’Institution intermé-
diaire & agir au nom du créancier ou a désigner une
personne habilitée a agir au nom du créancier; elle
sera également accompagnée d’une photographie du
créancier et, si possible, d’'une photographie du
débiteur.

4. L’Autorité expéditrice prend toutes les me-
sures possibles pour que les exigences de la loi de
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I’Etat de I’Institution intermédiaire soient respec-
tées; sous réserve des dispositions de cette loi, la
demande comprend les renseignements suivants:

a) Les nom et prénoms, adresse, date de nais-
sance, nationalité et profession du créancier ainsi
que, le cas échéant, les nom et adresse de son re-
présentant légal;

b) Les nom et prénoms du débiteur et, dans la
mesure ou le créancier en a connaissance, ses
adresses successives pendant les cing dernieéres
années, sa date de naissance, sa nationalité et sa
profession

¢) Un exposé détaillé des motifs sur lesquels
est fondée la demande, I’objet de celle-ci et tout
autre renseignement pertinent touchant notam-
ment les ressources et la situation de famille du
créancier et du débiteur.

Article 4
TRANSMISSION DU DOSSIER

1. L’Autorité expéditrice transmet le dossier a
I'Institution intermédiaire désignée par I’Etat du
débiteur 4 moins qu’elle ne considére la demande
comme téméraire.

2. Avant de transmettre le dossier, 1’Autorité
expéditrice s’assure que les piéces i fournir sont,
d’aprés la loi de I’Etat du créancier, en bonne et
due forme.

3. L’Autorité expéditrice peut faire part i I'Insti-
tution intermédiaire de son opinion sur le bien-
fondé de la demande et recommander que le
créancier bénéficie de Passistance judiciaire et de
I’exemption des frais.

Article 5

TRANSMISSION DES JUGEMENTS ET AUTRES
ACTES JUDICIAIRES

1. L’Autorité expéditrice transmet, a la demande
du créancier et conformément aux dispositions de
Particle 4, toute décision provisoire ou définitive ou
tout autre acte judiciaire d’ordre alimentaire inter-
venus en faveur du créancier dans un tribunal
compétent de I’une des Parties contractantes, et, il
est nécessaire et possible, le compte rendu des débats
au cours desquels cette décision a été prise.
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2. Les décisions et actes judiciaires visés au para-
graphe précédent peuvent remplacer ou compléter
les pi¢ces mentionnées a Particle 3.

3. La procédure prévue a I’article 6 peut é&tre,
selon la loi de ’Etat du débiteur, soit une procédure
d’exequatur ou d’enregistrement, soit une nouvelle
action fondée sur la décision transmise en vertu des
dispositions du paragraphe 1.

Article 6
FonNcTIONS DE L’INSTITUTION INTERMEDIAIRE

1. Agissant dans les limites des pouvoirs conférés
par le créancier, I’Institution intermédiaire prend,
au nom du créancier, toutes mesures ‘propres a
assurer le recouvrement des aliments. Notamment,
elle transige et, lorsque cela est nécessaire, elle in-
tente et poursuit une action alimentaire et fait
exécuter tout jugement, ordonnance ou autre acte
judiciaire.

2. U’Institution intermédiaire tient 1’ Autorité ex-
péditrice au courant. Si elle ne peut agir, elle en
donne les raisons et renvoie le dossier a ’Autorité
expéditrice.

3. Nonobstant toute disposition de la présente
Convention, la loi régissant lesdites actions et toutes
questions connexes est la loi de IEtat du débiteur,
notamment en matiére de droit international privé.

Article 7

COMMISSIONS ROGATOIRES

Au cas ou la loi des deux Parties contractantes
intéressées admet des commissions rogatoires, les
dispositions suivantes sont applicables:

a) Le tribunal saisi de Paction alimentaire
pourra, pour obtenir des documents ou d’autres
preuves, demander I’exécution d’une commission
rogatoire soit au tribunal compétent de l’autre
Partie contractante, soit A toute autre autorité ou
institution désignée par la Partie contractante ol
la commission doit étre exécutée.

b) Afin que les Parties puissent y assister ou
s’y faire représenter, ’autorité requise est obligée
d’informer I’Autorité expéditrice et I'Institution
intermédiaire intéressées, ainsi que le débiteur, de
la date et du lieu ou il sera procédé a la mesure
sollicitée.



¢) La commission rogatoire doit étre exécutée
avec toute la diligence voulue; si elle n’est pas
exécutée dans un délai de quatre mois a partir du
moment de la réception de la commission par
I’autorité requise, l'autorité requérante devra
étre informée des raisons de la non-exécution ou
du retard.

d) L’exécution de la commission rogatoire ne
pourra donner lieu au remboursement de taxes ou
de frais de quelque nature que ce soit.

e) L’exécution de la commission rogatoire ne

pourra &étre refusée que:

1. Si l’authenticité du document n’est pas
établie;

2. Si la Partie contractante sur le territoire de
laquelle I’exécution devait avoir lieu la juge
de nature a porter atteinte a sa souveraineté
ou a sa sécurité.

Article 8

MODIFICATION DES DECISIONS JUDICIAIRES

Les dispositions de la présente Convention sont
également applicables aux demandes tendant a la
modification des décisions judiciaires rendues en
matiére d’obligations alimentaires.

Article 9

EXEMPTIONS ET FACILITES

1. Dans les procédures régies par la présente
Convention, les créanciers bénéficient du traitement
et des exemptions de frais et dépens accordés aux
créanciers qui résident dans I’Etat ou I’action est
intentée ou qui en sont ressortissants.

2. Les créanciers étrangers ou non résidents ne
peuvent étre tenus de fournir une caution judicatum
solvi, ni de faire aucun autre versement ou dépét.

3. Aucune rémunération ne peut étre pergue par
les Autorités expéditrices et les Institutions intermé-
diaires pour les services qu’elles rendent conformé-
ment aux dispositions de la présente Convention.

Article 10

TRANSFERTS DE FONDS

Les Parties contractantes dont la loi impose des
restrictions aux transferts de fonds a D’étranger

accorderont la priorité la plus élevée aux transferts
de fonds destinés a étre versés comme aliments ou 2

couvrir des frais encourus pour toute action en

justice régie par la présente Convention.

Article 11

CLAUSE FEDERALE

Dans le cas d’un Etat fédératif ou non unitaire,
les dispositions ci-aprés s’appliqueront:

a) En ce qui concerne les articles de la pré-
sente Convention dont la mise en ceuvre reléve de
Paction législative du pouvoeir législatif fédéral,
les obligations du Gouvernement fédéral seront,
dans cette mesure, les mémes que celles des Par-
ties qui ne sont pas des Etats fédératifs;

b) En ce qui concerne les articles de la pré-
sente Convention dont Papplication reléve de
Paction législative de chacun des Etats, provinces
ou cantons constituants, qui ne sont pas, en vertu
du systéme constitutionnel de la Fédération, tenus
de prendre des mesures législatives, le Gouverne-
ment fédéral portera le plus tét possible, et avec
son avis favorable, lesdits articles 4 la connais-
sance des autorités compétentes des Ktats, pro-
vinces ou cantons.

¢) Un Etat fédératif Partie a la présente Con-
vention communiquera, i la demande de toute
autre Partie contractante qui lui aura été trans-
mise par le Secrétaire général, un exposé de la
législation et des pratiques en vigueur dans la
I'édération et ses unités constituantes en ce qui
concerne telle ou telle disposition de la Conven-
tion indiquant la mesure dans laquulle effet a été
donné, par une action législative ou autre, i ladite
disposition.

Article 12

APPLICATION TERRITORIALE

Les dispositions de la présente Convention s’éten-
dent ou s’appliquent, dans les mémes conditions,
aux territoires non autonomes, sous tutelle ou a tout
territoire dont une Partie contractante assure les
relations internationales, 4 moins que ladite Partie
contractante, en ratifiant la présente Convention ou
en y adhérant, ne déclare que la Convention ne
s’appliquera pas a tel ou tel de ces territoires. Toute
Partie contractante qui aura fait cette déclaration
pourra ultérieurement, a tout moment, par notifica-

5



tion adressée au Secrétaire général, étendre I’appli-
cation de la Convention aux territoires ainsi exclus
ou i I'un quelconque d’entre eux.

Article 13
SIGNATURE, RATIFICATION ET ADHESION

1. La présente Convention sera ouverte jusqu’au
31 décembre 1956 a la signature de tout Etat Mem-
bre de I’Organisation des Nations Unies, de tout
Etat non membre qui est Partie au Statut de la Cour
internationale de Justice ou membre d’une institu-
tion spécialisée, ainsi que de tout autre Etat non
membre invité par le Conseil économique et social
i devenir Partie a la Convention.

2. La présente Convention sera ratifiée. Les
instruments de ratification seront déposés auprés du
Secrétaire général.

3. Tout Etat mentionné au paragraphe 1 du
présent article pourra, a tout moment, adhérer a la
présente Convention. Les instruments d’adhésion
seront déposés auprés du Secrétaire général.

Article 14
ENTREE EN VIGUEUR

1. La présente Convention entrera en vigueur le
trentiéme jour qui suivra la date du dép6t du troi-
sieme instrument de ratification ou d’adhésion,
effectué conformément aux dispositions de 'article

13.

2. Alégard de chacun des Etats qui la ratifiera ou
y adhérera aprés le dépot du troisiéme instrument de
ratification ou d’adhésion, la Convention entrera en
vigueur le trentiéme jour qui suivra la date du
dépot par cet Etat de son instrument de ratification
ou d’adhésion.

Article 15
DENoNcCIATION

1. Toute Partie contractante pourra dénoncer la
présente Convention par notification adressée au
Secrétaire général. La dénonciation pourra égale-
ment s’appliquer a ’'un quelconque ou a I’ensemble
des territoires mentionnés a I’article 12.

2. La dénonciation prendra effet un an aprés la
date a laquelle la notification sera parvenue au Se-
crétaire général, étant entendu qu’elle ne s’appli-
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quera pas aux affaires en cours au moment ou elle
prendra effet.

Article 16
REGLEMENT DES DIFFERENDS

S’il s’éleéve entre Parties contractantes un diffé-
rend relatif a 'interprétation ou & ’application de la
présente Convention, et si ce différend n’a pas été
réglé par d’autres voies, il est porté devant la Cour
internationale de Justice. Celle-ci est saisie soit par
la notification d’un accord spécial, soit par la re-
quéte de 1'une des parties au différend.

Article 17
RESERVES

1. Si au moment de la signature, de la ratification
ou de ’adhésion, un Etat fait une réserve a I’'un des
articles de la présente Convention, le Secrétaire
général communiquera le texte de la réserve a tous
les Etats qui sont Parties a cette Convention et aux
autres Etats visés a I’article 13. Toute Partie con-
tractante qui n’accepte pas ladite réserve peut, dans
un délai de quatre-vingt-dix jours a partir de la date
de cette communication, notifier au Secrétaire géné-
ral qu’elle n’accepte pas la réserve et, dans ce cas, la
Convention n’entrera pas en vigueur entre I’Etat
qui souléve ’objection et I’Etat auteur de la réserve.
Tout Etat qui, par la suite, adhérera & la Convention
pourra, au moment de son adhésion, procéder i une
notification de ce genre.

2. Une Partie contractante pourra a tout moment
retirer une réserve qu’elle aura faite et devra notifier
ce retrait au Secrétaire général.

Article 18
REciprocITE

Une Partie contractante ne peut se réclamer des
dispositions de la présente Convention contre d’au-
tres Parties contractantes que dans la mesure ou
elle est elle-méme liée par la présente Convention.

Article 19
NOTIFICATIONS PAR LE SECRETAIRE GENERAL

1. Le Secrétaire général notifiera a tous les Etats
Membres des Nations Unies et aux Etats non mem-
bres visés a I’article 13:



a) Les communications prévues au paragraphe
3 de Darticle 2;

b) Les renseignements fournis conformément
aux dispositions du paragraphe 2 de I’article 3

c) Les déclarations et notifications faites con-
formément aux dispositions de I’article 12;

d) Les signatures, ratifications et adhésions
faites conformément aux dispositions de Particle
13;

e) La date a laquelle la Convention est entrée
en vigueur conformément au paragraphe 1 de
Particle 14;

f) Les dénonciations faites conformément aux
dispositions du paragraphe 1 de I’article 15;

g) Les réserves et notifications faites confor-
mément aux dispositions de ’article 17.

2. Le Secrétaire général notifiera également A
toutes les Parties contractantes les demandes de re-
vision et les réponses faites 4 ces demandes en vertu
de I’article 20.

Article 20
REevision

1. Toute Partie contractante pourra demander en
tout temps par notification adressée au Secrétaire
général la revision de la présente Convention.

2. Le Secrétaire général transmettra cette notifi-
cation i chacune des Parties contractantes en I’in-
vitant i lui faire savoir, dans les quatre mois, si elle
est favorable a la réunion d’une conférence qui étu-
dierait la revision proposée. Si la majorité des Par-
ties contractantes répond par Iaffirmative, le Secré-
taire général convoquera cette conférence.

Article 21
D£poT DE LA CONVENTION ET LANGUES

L’original de la présente Convention, dont les
textes anglais, chinois, espagnol, francais et russe
font également foi, sera déposé auprés du Secrétaire
général, qui en fera tenir des copies certifiées con-
formes a tous les Etats visés a Particle 13.
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KOHBEHLUWA 0 B3bICKAHUM 3ATPAHWLEW ANUMEHTOB

IOPEAMBY.JA

[Ipunumas Bo BHUMAaHHE He0OX0INMOCTH HEOTI0:K-
HOr0 paspelueHns TYMaHUTapHOH mpoOJeMbl, BO3-
HHRaIOII];eﬁ BBHUIY IIOJIOACHHA Te€X HYMRIAIOIUXCI
JI0Jed, cyAb0a KOTOPBIX 3aBHCHT OT IOJYYEHHS
AJIIMEHTOB OT JIHL, HaXOo[dauuxcd 3arpaHulei,

npuEUMas Bo BHHmMaHue, YTO BeTeHHE CYJIB()HLIX nea
AU B3bICKaHHE 3arpammeﬁ 0 aJHMEHTHBIM IIpe-
TEH3UAM CBI3aHO C CEePhE3HBIMH IODHINYECRHMH
¥ (aKTHYECKHMHU TDPYAHOCTAMH, H

xenas 00€CIEYNTh CpPEJCTBa JJd pa3peuleHus
TaKHX Ipo0JeM ¥ JJ IpeofoJeHHd TakuxX TPYJ-
HOCTeH,

Horosapusarownecs CTOPOHb! COMMIACHAUCH O HHXKe-
caegyrouieM:

Cmamwva 1

IEJIb KOHBEHITUH

1. Hacrosmaa Kousennust nmeer nesapo obaer-
YUTH JHOO0MY HMEHYeMOMY HUKe HCTIOM JHIY,
KOTOpOe HaXONUTCsS Ha TEPPUIOPUH Kakoi-1udo
u3 orosapuBaromuxca CTopoH, B3bICKaHAe ajn-
MEHTOB, KOTOPBIe OHO, Kak OHO YTBEepHEIaeT, AMe-
eT mPaBo MOJYYATh OT HMEeHYeMOro HAEe 0TBeTYH-
KOM APYroro Jmua, KOT0poe HaXOAUTCA HOJ FpHC-
TERIUel kakoii-nmbo mapyrod JorosapmBaromieii-
ca CropoHbl. Jra IeJb OCYIIECTBIAETCA OpraHa-
MH, KOTOpble MMEHYIOTCH HIUKe IepefaTOYHbIMH
O OPOMEKYTOUYHBIMEA MHCTAHI[HAMH.

2. CpeficTBa 3alU¥THl IIpaBa, IpeiycMaTpuBae-
MBble B Hacrosmieit loHBeHIYH, JOIIOJIHAIOT, HO HE
3aMEHAIT BCe APYTHEe CpeJCcTBA 3alIUTh! IpaBa,
CYLIECTBYIOUIME IT0 BHYTPEHHEMY HJH MeXJyHa-
POTHOMY IIPaBY.

Cmamoa 2
HABHAYEHHE COOTBETCTBYIOIMHUX MHCTAHIIAM

1. Kammaa Jorosapusatomasca CtopoHa B MO-
MEHT JeIOHHPOBAHAS PaTHPURALIMOHHON IPaMOTHI
HJIA TPAaMOTH 0 IPHCOEIHHEHHNH IOPYYAeT OXHOMY

HJIH HECKOJBbREMM aJIMHHHUCTPATHBHBIM WJIH Cyjue6-
HBIM YYpeXJIeHUAM BBIIOJHEHHE Ha CBOEH TeppH-
TOPHH (JYHRLIHA NepeJaTOYHBIX HHCTaHIHIA.

2. Raxpas JNorosapusaromasca CTopoHa B MO-
MEHT JTeIOHHPOBAHASA PATHQHRAIAOHHOH TPaMOTHI
I TPaMOTHl 0 IPHCOSTHHEHNNA HOPYYaeT KaKoMy-
an6o TyOIHYHOMY HJIH YaCTHOMY YYPEXKTEHHIO BbI-
IOJIHEHIIe*Ha CBOEH TeppuTophH PYHKUHH IpoMe-
KYTOUHOH MHCTaHIMH.

3. Raxmaa HorosapuBaromasca Cropona yse-
poMaser Oe3 3amenaenus I'enepaasHoro Cexpera-
pa Opranuzanun O6vemmuenHbix Haimit 0 mopy-
YeHUAX, NAHHBIX IO TPHMMEHEHMIO IYHKTOB 1 1 2,
H 0 BCeX N3MEHEHUAX, K HUM OTHOCAMIHXCA.

4. YxazaHHBIe IepeaTOYHble HHCTAHINH H IIPO-
Me:XYTOYHble HHCTAaHUH MOTYT BCTYIATh B CHOIIE-
HHsI HENOCPEJCTBEHHO C IIepPellaTOYHBIMA HHCTAH-
IAAMH H IPOMEKYTOUYHBIMH HHCTAHIMSAME APYIHX
Jorosapuparommxcs CTopom.

Cmamos 3

IOJAYA HPOCHBH B IEPEJIATOYHYIO
MHCTAHIIUAIO

1. Ecam wmereny Haxopuress Ha TeppUTOPHA Of-
Hoit 13 Jorosapuparoimuxes CTOpoH, KOTOpAs HE-
e UMEHYEeTCA «TOCYJapCIBO HCTHA», a OTBETYHK
HaXOQUTCA HOJ MpHCIHRUHUed KaroH-i1mbo apy-
roit Jorosapusatomeiics CTOpOHEI, KOTOpas HEKE
HMEHYETCA «TOCYAapCIBO OTBETYHKA», TO HUCTeIl
MOKCT HOJaTh MpPoch0y B IEpefaTOYHYI0 HHCTaH-
I[HI0 B rOCYJapcTBe HCTUA O B3BICKAHAH AJAMeH-
TOB C OTBETYHKA.

2. Ramxpnaa Jorosapusaromascs Cropona cood-
maer I'eHepaibHoMy Cekperapo 0 ToM, Kakhe
[0Ka3aTeJbCTB OOBIYHO TpeOywTcd MmO 3aKOHY
rOCY/apcTBa TPOMEKYTOUHOH HMHCTAHIUH IS
IOATBEePKAEHAS TpeOoBaHMil 00 alMMeHTaX, B Ka-
KOM IIOpSAIKe HTH HOKA3aTeIbCTBA MOJUKHBI TIpej-
CTABJATHCA H KAKOBHl JApyrue TpeGOBaHMA, EOTO-
pBle OJAKHBI II0 STOMY 3aKOHY BBIIOJHATHCA.



3. Ilpocrba moJEHA COIPOBOEAATHCA BCEMH OT-
HOCAINAMHCA K JeJy MOKYMEHTAMH, BEJIOYAd,
KOrna Heo0XO0AWMO, NOBEPEHHOCTH, YIOJHOMOYH-
BAIOIIYI0 MPOMEXKYTOYHYH) HHCTAHIAIO JeHCTBO-
BaTh OT HMEHH HCTIA HJH HaSHAYATH Kakoe-au0o
Apyroe JHI0, KOTOPOe NeiicTBOBaJO OBl 0T HMEHH
nerna. OHa foMxHa, Jajee, CONPOBOKIATHCH (o=
Torpadpedl McIa W, eclId BO3MOXHO, (orTorpa-
¢ueit OTBETYHEA.

4. IlepepaTouyHasi HMHCTaHIHS IPHHAMAET BCE
BO3MOKHbBIE Mepbl K TOMY, YTOGBI ObLIA coOJmoje-
Hbl TpeO0BaHus 3aK0Ha FOCYAAPCTBA MPOMEKYTOY-
Hoil mHcTaHiuH. Kpome Toro, uro Tpebyercs mo
HOCTaHOBJEHHIM 3TOTO 3aK0Ha, B IPOCEOE MOJLK-
Hbl COZEpHKATbCA CAEXYIOINHe CBeJeHHd:

a) UMA 4 QaMHEIHd, agpec, AaTa POXASHHI,
rpa:KIaHCTBO H PO 3aHATHN MCTUA, Tak XKe Kak,
ecaH 910 HeoOX0xuMO, QaMUIMS W agpec ero
3aK0HHOTO IIpeJICTaBHTEJ;

b) mMa ¥ paMAIHS OTBETYHEA M, HOCKOJBRY
OHH MCTIY H3BECTHBI, €ro IMOCJeJ0BaTeJbHbIE
afpeca B TeyeHHe IATH NOCJIEJHUX JeT, AaTa
€ro pOXJeHHd, ero rpakgaHCTBO H PO ero 3a-
HATHI;

c) TMOAPOOHOE H3MI0KEeHHe OCHOBAHAN B mpei-
MeTa Opoch0Bl W BCe APYrHe OTHOCAMIHECT K
Jley CBeJleHAd, Kacalolidecs, B YacCTHOCTH,
CPEJICTB M CeMeHHOro moJo:xeHHd ACTHA H OT-
BETYHKA.

Cmamva 4
IEPEJAYA JOKYMEHTOB

1. epepaTouHas WHCTAHNHA IPEIPOBOKIAET
BCe JOKYMEHTH B IIPOMEKYTOYHYI0 HHCTAHIIAIO I'0-
CYAApCTBa OTBETUYNKA, PasBe TOJBKO yOemgmred B
TOM, YTO Ipoch0a ABJSETCH HeT0OpPOCOBECTHOM.

2. Jlo mpempoBOXIEHAS JOKYMEHTOB IIepea-
TOYHAS HHCTaHUHA YOexEzaeTcd B TOM, UYTO HTH
IOKYMEHTHl OpeACTaBJeHbl B HaJJexalned mo 3a-
KOHY rocygapcrsa mcrha dopme.

3. IlepenaToynas MHCTAHIHSA MOXET COOOLIUTH
IPOMEKYTOYHOH HHCTAHIAM CBOe MHeHHe 00
OCHOBATeJbHOCTH IIPOCHOB! M PEKOMEHIOBATH IIpe-
ZOCTaBJAeHHe HCTLYy OeCIIaTHOH IOpHAAYECEOR
HOMOITHE U 0CBOOOKTEHHE ero OT PacXOjoB.

4

Cmamva 5

IEPEJNAYA PEMEHMM U JPYTHUX
CYIEBHBIX IOCTAHOBIEHHI

1. IlepepaToyHas HHCTaHIHUA IO ODpOCchle HCTIA
IpPempoBOEJAEeT COIJACHO IOCTAHOBJIEHUAM CTa-
ThH 4 J1000€ pemreHHe, OKOHYATEIbHOE HJIH Ipeji-
BapHTeJbHOE, U JI000e Apyroe cyxeOHOe IocTa-
HOBJIeHHe 00 aJMMeHTaX, BHIHECEHHBIE B IOJB3Y
ACTIa KOMIETEHTHHIM CYZeOHBIM YupexJeHAeM
raroi-imbo w3 MNorosapupatompmxca CropoH, H,
ecadm 3T0 HeOoOXOTHMO H BO3MOKHO, HPOTOKOJIbI
0 jJeJy, Mo KOTOpPOMY Takoe pelleHHe OBLIO BbI-
HeCeHQ.

2. YoouunaeMBle B IpeflIeCTBYIONIEM IYHKTe
peIeHns U cyAeOHble MOCTaHOBJICHHS MOTYT Ipe-
IPOBOXAATHCA B3aMEH HJM B JOIOJHEHHE YIOMH-
HaeMBIX B CTaTbe & JAOKYMEHTOB.

3. IlpousBoncTBO, mpexyCMaTpUBaEMOEe B CTa-
Tbe 6, MOKET 3aKJIYATHCH, B COOTBETCTBHH C 3a-
KOHOM TOCYAApCTBA OTBETYWEA, B IPOHIBOJCTBE
o0 BBIIAY€ DK3€KBATYPLI, HJH PErHCTPallHOHHOM
OPOHSBOACTBE, HAA HOBOM WCKe, OCHOBAHHOM
Ha HOCTAHOBJIEHHH, IPEIPOBOXACHHOM COTJIACHO
oyHETY 1.

Cmamvs 6
PYHKIINY DPOMERYTOUHO NHCTAHITUA

1. MeitcTBya B mpepesaX IOJHOMOYAN, JAHHBIX
ACTIOM, IPOMEKYTOYHAS WHCIAHIAS HPAHEMAET
0T IMeHH HCTLA BCe HajIeHKalnne Mephl JJA B3HI-
CKaHOA 3JUMEHTOB, BKJIOUAS 3aKJII0UEHHE MHDO-
BOH CHEJKH M, €CJH 3T0 HeoOXOMHMO, IpeIbAB-
JeHde HCKa 00 aJAMEHTaxX W BeJeHHE COOTBET-
CTBYIOIEr0 cyAeOHOr0 JeJa ¥ IpHBEJeHWe B
HCIIOJHEeHHE JI000T0 peIIeHus, OIpefe]eH s HIn
IPYroro cyxeGHOTO MOCTAHOBJICHAS.

2. IlpoMexyTOYHAS MHCTAHIUA HEPKHET Iepea-
TOYHYI0 HHCTAHIOWI0 B Kypce Aeta. Ecam oHa me
MO#eT BHIIOJHATH CBOM (HYHRKIUHA, 0OHa cO0OMmaer
HepelaToOvYHOH MHCTAHUMH 0 NPUYAHAX H BO3Bpa-
IIaeT JAOKYMEHTEHI.

3. HecmoTpa HE Ha Kakme MOCTaHOBJIEHHS Ha-
croameéi HoHBeHnwuw®, 3aK0HOM, Ha OCHOBAHHH
KOTOPOT0 Pa3pemraloTcs BCe BOIPOCH, BO3HAKAK-
Ife B CBABH C JIOOHIM TAKAM HCKOM WIH JIEJOM,
ABJAETCA 3aKOH I'OCYLapCTBa OTBETYHKA H, B 4a-



CTHOCTH, YaCTHOE MEKIYHAPOXHOE IpPaBO HTOTO
rOCyAapCTBa.

Cmamvsa 7
OTAEIbLHHIE TPEBOBAHUA

B Tex cayuagx, xorga 3aK0HB 00eHX 3amHTEpE-
coBauHbIX Jorosapmpatommxcsa CTopoH gomycka-

I0T OTIeJbHEIe TpeOOBaHUA, IPEMEHAIOTCA HHEKE-

ciaeayomye mOCTaHOBJCHHA.

a) cymeOHOe yupexgeHHe, B IPOUSBOJICTIBE
KOTOPOr'0 HaXOZWICA HCK 00 aTiMeHTaX, MOxeT
IJIST HOJYYeHHs] MHCHMEeHHABX A HHEIX JI0Ka3a-
TeJBCTB 0OPATATHCA ¢ OTAEABHBIM TpeOOBaHHEM
WM K KOMIETEHTHOMY CYAeOHOMY YYPERICHHIO
apyroii Horopapmparomeiica CTOpoHH Wi K
a060My JIpyroMy OpraHy HJIH YIDexJeHHIo,
yrazaHHOMY papyroii JorosapuBaromeiics Cro-
POHOIL, Ha TEPPHTOPHA KOTOPOH 9T0 TpeOOBaHUE
MOJKHO OBITH BBHIIOJIHEHO,

b) mag Toro, yroOB CTOPOHBI MOLJIM SBHTBCH
uau OBITH IpEeRCTABJIEHB], OPraH, IOJYYHABIIHAIL
TpeboBaHNe, 00513aH YBEOMHATH COOTBETCTBYIO-
II¥e IepeaToYHY0 MHCTAHIMIO U IPOMEKYTOY-
HYIO HHCTaHITAIO, PABHO EAE U OTBETYHMEA, O Bpe-
MEHH H MecTe, KOTIa H Ile MOJKHO COCTOSTHCH
IPOCHMOE IIPOU3BOJCTBO;

c) OTHeJbHBIE TpeOOBaHAS JOJKHBI BBHINIOJ-
HATHCS CO BCEl BO3MOKHOH OBICTpOTOH; ecia
oTHIeJbHOe TpeOGOBaHWe He BBHUIOJHAETICH B Te-
ueHHE YeTHIPeX MECAIeB IO HOJYYeHHH 3TOTO
TpeGOBaHNs TeM OPTaHOM, K KOTOPOMY OHO 00-
paIIeHo, MOCAaBUIEMY Takoe TpeGoBaHHe Oprany
MOJEEHO OBITH COOOIIEHO 0 MPHYMHAX HEBHIIOJ-
HEHUA AJIA 3aTCPHEH,

d) BHIDOJHEHHE OTAEeJbHOr0 TpeGoBaHWSA He
JOJUKHO BHIBBIB4TH BO3MEIIEHHH KakuX OBl TO HA
OBLJI0 TOMINMH HJIA PACXOJI0B;

e) B BHIIOJHEHHH OTAEJIPHOr0 TpeGoBaHHEA
Mo:xeT OBITh OTKa3aHO TOJLKO

1) ecan He yCTaHOBJIEHA DOJJIMHHOCTD Ta-
KOT0 TpeGoBaHAA;

2) ecam Jloroapusaromadca CTopoHa, Ha
TePPUTOPHHE KOTOPOH BHIIOJHEHHE XOJKHO
HMETh MECTO, HaXOAWI, YTO ero XapakTep
HaHOCHT ymiepd €€ CyBepeHHTEeTy HIH ee
6e30I1aCHOCTH.

Cmamoa 8
USMEHEHWUE CYJIEBHbBIX PEINIEHWI

Ilocranosrenna Hacroame# KomBeRnmH npu-
MEHAITCH Takke K mpockOaM 00 H3MeHEHHH CY-
MeOHBIX peIIeHAH IO jAeJaM 00 aJuMeHTax.

Cmamoa 9
HU3BATUA U JbTOTHI

1. Ilpr mpomaBojcTBE e Ha OCHOBaHHM Ha-
croameli KomBeHUWM E MCTUAM IPHMEHSIOTCS
TOT e PEXHAM H TO ke 0CBOGOXKNEHHe OT YILIATH
PacxoJ0B H IOLLIMH, KOTOPEE CYLIECTBYIOT I
Pe3UIEHTOB HJH TpakgaH TOCY[AapCTBa, Ile 3TH
neJa BeIyTCA.

2. Herupl He pmoukHB OHTH 00832HBI BCJeI-
CTBHE CBOEr0 CTaTyCa WHOCTPAHIEB WIH Hepesn-
IEeHTOB IPeJICTABJIATh Kakde-am00 0043aTeJsCTBa
AT COBEpIIATh KakWe-amO0 ILIATeRKH WIM BHO-
CHTh 3aJOrH B O0ecIHevYeHHe PacXof0B HJIH [
IpYrof meJm.

3. Hu mepefmarounble, HH IPOMEKYTOYHbIE HH-

CTaHIIMHA He TOJKHBI TpB60B&TB HHKaKOro BO3Ha-

TpaxJeHus 33 YCIYI'H, TpeN0CTaBAIeMble MMH CO-
IJIaCHO TOCTaHOBJEHHAM Hacrosined KonseHuumm.

Cmamvs 10
JEHESRHBIE HEPEBOJBI

HoropapmBarommecs CTOPOHBI, 3aKOHAMH KO-
TOPHIX VCTAHABJIHMBAIOTCA OTPaHUYEHHA I Je-
HCKHBIX IIepeBOOB 3aTPaHHUIly, IPeJOCTaBJAIOT
BHICIIAH IPHOPHTET JTeHEXKHbIM IIePeBOJaM, mpel-
Ha3HAUYaeMBIM JJ8 VIJIATH AJAMEHTOB HJIHM I0-
KDBITHS PAacX0X0B IO J060My cyAeOHOMY ety Ha
OCHOBaHHHN Hacroameil Hompenmud.

Cmamos 11
KJAY3YJA 0 PEIEPATUBHBIX I'OCYIAPCTBAX

K ¢enmeparHBHEIM HJIE HOYHATapHBIM TOCYIap-
CTBaM IPHMEHAIOTCS HIKECJIEAYIOI[Ae IOCTAHOB-
JIeHAA ;

a) IO TeM cTaThaAM Hacrosmed Kompemuum,
BBeJieHHe KOTOPHIX B JefCcTBHe 3aBHCHT
0T H3TaHUd 3aKOHOB 3aKOHONATEJbHOH BJia-
cThi0 defepanun, 00S3aHHOCTH IIPABHTEIbCTBA
derepama B STAX IpereJaXx TAKOBH Ke, KAk
o0azanHOCcTH CTOPOH, KOTOpHIE HE SBJIAIOTCI
JerepaTHBHEIME TOCYLAPCTBAMM;



b) uTo KacaeTcd Tex crareii Hacroameit Kon-
BEHLAN, IIPHMEHEHHe KOTOPHIX 3aBHCHT OT H3-
NaHHA 3aKOHOB KamAbIM BXOZANTEM B deme-
palldi0 INTaTOM, OPOBHHLUYMEHA MJIA KaHTOHOM,
KOTOpble B CHIY MOCYAapCTBEHHOIO YCTpOHCTBa
¢demepanun He 00sg3aHBl H3AABATh STH 3aKOHHI,
TO IpPaBUTEALCTBO (efepalldid B KpaTyaHmiui
10 BO3MOKHOCTH CPOK KOBOJHT STH CTATHH €O
CBOMM OJAarOIpHATHHIM OT3BIBOM A0 CBeJeHHS
KOMITeTEHTHBIX BJacTed 3TUX INTaTOB, MPOBHH-
I[Uif WM KaHTOHOB;

c) yyactByomee B Hacroameii HoHBeRImu
¢enepaTABHOE I'OCYIAPCIBO IPEIPOBOKIAET IO
TpeboBanmi0 J060ii xpyroi JoroBapusaromieii-
cst CropoHH, IepegaHHOMY eMy Yepes I'eHepaJn-
Horo Cekperapd, coobnieHne 0 3aK0HaX H 00BI-
yafix, ZeicTBYIOIINX B (efepallid H ee COCTaB-
HBIX YaCTAX M OTHOCAUIMXCA K KaKOMY-IH0OO
nocTaHoBieHUI0 KoHBeHIHH, VKa3biBasi, B Ka-
Kof Mepe 9TO IOCTaHOBJeHHE OBLIO IPOBEIEHO
B XU3Hb OyTeM H3NaHAA 3aKOHOB WIH ADYTUMH
MepaMH.

Cmamva 12
TEPPUTOPUAJIBHOE IPUMEHEHUE

Ilocranosaenus Hacroaueit KonseHnum oTHO-
CATCA W OPUMEHAITCS OJMHAKOBO KO BCeM Heca-
MOYIPaBISAIONIAMCS, TOAONEYHbIM U JPYIHM Tep-
PHTOPHUSM, 33 MEXIYHAPOAHBE CHOIIEHAS KOTO-
poix JloropapuBatomasaca CTopoHa OTBeTCTBEHHA,
ecJd MOCJeHAS OpH PaTHPHKALMH HaCTOAINER
KonBennpnn mim mprcoeiHHeHAN K Helt He 3asBU-
aa, 4to 3Ta KoHBeHnma He Oyxer mpUMeHATHCA K
ONHOH HWJIH HECKOJBEMM M3 TAaKNX TePPHTODHH.
Jiobas MorosapmBawmasica CropoHa, EOTOpas
cleJajia Takoe 3adBJeHHe, MOEeT B Jqi000e BpeMa
HOCJe 9TOr0 IOCPEACTBOM YBEJOMJEHHS Ha HMS
I'enepaaproro Cexperaps pacUpOCTPaHHTh IIPH-
MeHeHne 3T0d KoHBeHIMH Ha J00yI0 WM BCe Ta-
K¥€ TePPHTODHH.

Cmamsa 13
NOIMUCAHHUE, PATHPUKAIINA
1 IPUCOEINBEHUE

1. Hacrosmmas Komsennua orkpmira mo 31 me-
kabpa 1956 roga Aad mMOAUMCAHHAA OT MMeHH JIO-
Goro rocymapcrea-uieHa Opranmsanmm O0Bexu-
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HenHsIX Hanmii, Jr060ro0 He COCTOAMEro YJeHOM
OpraHH3alME TIOCYIapcIBa, KOTOpOE: SBJIAETCA
yuacTHHEOM Cratyra MemnynapogHoro Cyaa min
YJIeHOM KaKOT0-JAH00 CIEeHaJH3HPOBAHHOIO YY-
pesIeH s, 1 JGOro APyroro He COCTOAIIETO 4Je-
HoM OpraHH3aIHH TOCYZAPCTBa, KOTOPOE HPHIIA-
ureHo OroHommueckuM M CornumaasdeiM CoBeToM
BCTYIIHTh B YHCJO YYaCTHUKOB 5T0H KoHBEHUMM.

2. Hacroamas Kompenumsa mogiexar patudu-
ranun. ParndrranmonAase rpaMoTHl IeMOHHPYIOT-
cqa y I'enepansroro Cerperapd.

3. Jo6oe rocyzapcTBo, yIOMAHYTOE B IYHETe 1
HACTOALIell CTaThH, MOXET B Ji000e BpeMs IpH-
coepuHnThCH E Hacrosmieit Houpenuun. I'paMota
0 OpHCOeJMHeHAN Aenonupyercd v I'eHepaabHOro
Cexperapd.

Cmamva 14
BCTYILIEHUE B CHUIY

1. Hacrosmaa KoHBeHnua BeTymaer B CHIy Ha
TPUALATHIHA eHb CO NHA AeNOHUPOBaHUA TpeThel
paTHPHUEANMOHHOH IPaMOTH HJM TPaMOTH O HpH-
COeJMHEHHH B COOTBETCTBHH CO cTaTheit 13.

2. Jna xammoro rocyfapersa, KOTopoe paradu-
nupyer Hacrosmylo KoHBeHumio mim mpucoenn-
HHATCA K Hel mocJe JeNOHUpOBaHnd TpeThel paTh-
PHUKaLHOHHOHE IPaMOThl WK IPaMOTHI 0 IPACOETH-
HeHHH, 5Ta KoHBeHIMA BCTymaeT B CHIY Ha TpHI-
LaTHIA JeHb O JHA [eIOHAPOBAHUS STHM rOCYAap-
CTBOM CBO€ii paTH(QHEAMOHHOH I'DaMOTHI MK T'pa-
MOTHI 0 IpHCOeHHEHAH.

Cmamova 15
JEHOHCAIINA

1. Kaxnas Jorosapupaioiasica CTopoHa MOKeT
IeHOHCHPOBaTh HacTosAlnylo HoHBeHImio mocpen-
CTBOM yBemoMieHHS Ha mms ['enepansroro Cekpe-
Tapd. JenoHcanas MOKeT OTHOCHTHCS Takke K Ka-
KAM-JA00 WJIH BCEM TePPUTOPHIM, YIOMHHAEMBIM
B crathe 12,

2. lleHOHCaus BCTYyImaeT B CHIY 4epes OXuH
rof CO JHA TMOJYYeHHS YEA3aHHOTO YBeIOMJICHHI
lenepaasusiM CekperapeM, HO He OTpaKaercd Ha
eJaX, KOTOpEe HaXOIATCS B MPOA3BOICTBE B MO-
MEHT BCTYILICHMS € B CHIY.



Cmamva 16
PA3BPEIIEHUE CIOPOB

Ecan mexny karmyu-au60 JoroBapuBaomaMn-
¢a CTopOHaMH BO3HHKAET CIIOP OTHOCHTEJIBbHO TOJ-
KOBaHHA WM HpuMeHeHnd Hacrosumeii Ronsenunn
H eCJH TOT CIOP He pa3perneH APYTHMHA CPeCcTBa-
MU, 0H mepenaercad B Mexmynapoxusii Cyn. 9to
COBepLIAEeTCd WIH HOCPEICTBOM YBETOMICHHA O
CIeNHaJbHOM COIJIAIICHWH WIH HOCPEACTBOM Of-
HOCTOPOHHEI0 3adBJIEHHS OJHOH W3 CTOPOH B
coope.

Cmamva 17
0T'0BOPKU

1. Ecain xaroe-1u60 rocyaapcrso JedaeT IpH
paTHUKAIWE WIA OPHCOETHHEHHN OTOBOPKY K
kKakoi-m00 w3 crarefi Hacroamedl KoHseHnmm,
I'enepanphbiii Cekperapb IpeIPOBOXRIAET TEKCT
9TOH OTOBOPKH BCEM YYaCTBYIOIIMM B 3T0it KoH-
BEHLUM TOCYJapCcTBAM M JPYTHM IOCYAApCTBAM,
ymomuHaeMbiM B crarbe 13. Kampas JoroBapu-
Baomadaca CropoHa, KOTOpas BO3pakael IpPOTHB
3TOH OrOBOPKH, MO#ET B TeueHHe NeBAHOCTA THEH
€O THS 9TOT0 IPETPOBOKAEHAR YBeTOMHTH I'eHe-
paJbsHOro- Cekperapd, 4TO OHa BO3pakaeT MPOTHB
9TOM OrOBODKU, W B 3TOM cayyae HoHBeHIHA He
BCIyOaeT B CHJIY MexAy TOCYIAapCTBOM, KOTO-
poe 3adBHIO BO3pakeHHE, A TOCYJAPCTBOM KO-
TOpoe cHenano oroBopry. Jlwoboe rocymaperso,
K0TOpOe mpucoexuuntced E KoEBeHIUM mocae sTo-
0, MOXKeT cleJaTh IpH IPHACOCTAHEHAN ION00H0e
¥e YBeJOMICHHe.

2. JloroBapuBaromascs CTopoHa MOxeT B Jo60e
BpeMs OTEKa3aThCA OT PaHee CAeJaHHOH OrOBOPKH
A JI0JEH3 YBEJOMHATH 0 CBOoeM 0Tkade I'eHepaJsb-
Horo CekpeTaps.

Cmamos 18
B3AMMHOCTD

HoropapuBaromasaca CT0poHa MOKET CCHLIATCS
B OTHOmIeHdH xapyrux JlorosapmsBatonmxes CTo-
POH Ha IOCTaHOBJEHHS . HacToamed KomBeHnym
TOJBEO B TeX IMpeeaax, B KOTOPBIX 4 Hee CaMoi
sta KoHBeHIMA 00g3aTebHA.

Cmamss 19
YBEJOMIEHWA, COBEPITAEMEIE
TEHEPAJGLHBIM CEKPETAPEM
1. Tenepanpuniit Cekperaph coofmaeT BeeM
rocygapcrBaM-uieHaM Opranmsanmm O0nexwHeH-

HuX Hanwmii m BceM BHe cocrosmum uxesamm Op-
raHH3allHH TOCYIAPCTBaM, YVIOMHHAEMBIM B CTa-
the 13:

a) 00 yBeJOMJEHAAX, MPeIyCMATPHBACMEIX
B IIYHKTE 3 CTaThH 2;

b) 0 CBeLEHHAX, MOJAYIAEMBIX COTIACHO
IIYHKTY 2 cTaThH 3;

c) 0 3a4BJEHHAX H YBeIOMJICHHAX,
COBEpIIaEMbIX COLJIACHO cTaThe 12;

d) 0 mOAmHCAHHH, DATHPHKANUAX H IPH-
COE/IUHEHHEAX, COBEPIIAEMBIX COTJACHO
IOCTaHOBJEHUAM CTAaThH 13;

e) 0 xHe BerymieHns KoHBeHIWA B cHiIy
coraacHo nyHETY 1 ctaTthmd 14;

f) 0 meHOHCAIUAX, COBEPIIAEMBIX COTIACHO
[O0CTaHOBJEHHAM IyHETa 1 crarhm 15;

g) 00 OroBOpDKax ¥ YBeHOMJEHHAX, Je-
JaeMbiX COINIACHO IMOCTAHORJIEHHSIM craTbm 17.

2. Kpoume Toro I'enepaanHbli Cekperaps coo6-
maer Bcem JoroBapuBaromumes CropoHaM o0
mpock0ax 0 mepecMoTpe B OTBETaX Ha STH IPOCH-
6b coraacHO cTathe 20.

Cmamwva 20
IEPECMOTP

1. JIb6aa Joroapusatirasica CropoHa MoxeT
B J000e BpeMs IIPOCHTh B 3aABJeHHH Ha uma ['e-
HepaJbHOro Cekperapd 0 IepecMoTpe HacTOAIEH
Konsennun.

2. Tenepaapmbii  CekpeTaph IPEIpPOBOEKAAET
9TO 3asgBjeHue Kamoii u3 JorosapmBaromuxcs
Cropon ¢ mpocw6oii cooOIATE B TeYEHHE YETHI-
pex MecdAues, KeJaeT JH OHa CO3bIBa KOH(epeH-
IOEE IJA PacCMOTpeHAA BOIpPOCa O IpefjIarae-
MoM mepecmorpe. Ecam Goxpmmucrso Jloroapn-
Balomuxca CTOPOH JaeT yIBepAHTEJbHBHIA 0TBeT,
[enepaabupiii Cekperaph CO3BIBaeT 3Ty KOH(e-
PEHIIHIO.

Cmamwva 21
A3bIKU U XPAHEHUE KOHBEHIIN

Iopymnauk Hacrosmed KoHBeHummm, aHrmii-
CKWH, WCIAHCKAH, KATaiickmil, pyccknmil B (paH-
IY3CKAR TEKCTHl KOTOPOr0 ABJAIOTCA PABHO ayTeH-
TAYHBIME, CIaeTCA Ha XpaHeHme ['eHepaJbHOMY
CekpeTapio, KOTOpEIE IpEIPOBOXIAET 32BepPEH-
Hble KOIIMA er0 BCEM FOCYAapCIBaM, YIOMHHAe-
MBIM B crathe 13.
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CONVENCION SOBRE LA OBTENCION DE ALIMENTOS EN EL EXTRANJERO

PREAMBULO

Considerando que es urgente la solucion del pro-
blema humanitario originado por la situacion de las
personas sin recursos que tienen derecho a obtener
alimentos de otras que se encuentran en el extran-
jero,

Considerando que el ejercicio en el extranjero de
acciones sobre prestacién de alimentos o la ejecu-
ciéon en el extranjero de decisiones relativas a la
obligacién de prestar alimentos suscita graves difi-
cultades legales y de orden practico,

Dispuestas a establecer los medios conducentes a

resolver ese problema y a subsanar las mencionadas
dificultades,

Las Partes Contratantes han convenido lo
siguiente:

Articulo 1
ALcANCE DE LA CONVENCION

1. La finalidad de la presente Convencién es fa-
cilitar a una persona, llamada en lo sucesivo deman-
dante, que se encuentra en el territorio de una de
las Partes Contratantes, la obteneidon de los alimen-
tos que pretende tener derecho a recibir de otra
persona, llamada en lo sucesivo demandado, que
esta sujeta a la jurisdiccion de otra Parte Contra-
tante. Esta finalidad se perseguird mediante los
servicios de organismos llamados en lo sucesivo
Autoridades Remitentes e Instituciones Interme-
diarias.

2. Los medios juridicos a que se refiere la pre-
sente Convencién son adicionales a cualesquiera
otros medios que puedan utilizarse conforme-al de-
recho interno o al derecho internacional, y no
substitutivos de los mismos.

Articulo 2
DESIGNACION DE ORGANISMOS

1. En el momento de depositar el instrumento de
ratificacién o adhesién, cada Parte Contratante de-

signara una o mds autoridades judiciales o adminis-
trativas para que ejerzan en su territorio las funcio-
nes de Autoridades Remitentes.

2. En el momento de depositar el instrumento de
ratificacién o adhesién, cada Parte Contratante de-
signara un organismo publico o privado para que
ejerza en su territorio las funciones de Institucién
Intermediaria.

3. Cada Parte Contratante comunicara sin de-
mora al Secretario General de las Naciones Unidas
las designaciones hechas conforme a lo dispuesto en
los péarrafos 1 y 2 y cualquier modificacién al
respecto.

4. Las Autoridades Remitentes y las Instituciones
Intermediarias podrin comunicarse directamente
con las Autoridades Remitentes y las Instituciones
Intermediarias de las demas Partes Contratantes.

Articulo 3
SOLICITUD A LA AUTORIDAD REMITENTE

1. Cuando el demandante se encuentre en el terri-
torio de una de las Partes Contratantes, denominada
en lo sucesivo Estado del demandante, y el deman-
dado esté sujeto a la jurisdiccién de otra Parte Con-
tratante, que se denominara Estado del demandado,
el primero podrai presentar una solicitud a la Auto-
ridad Remitente de su Estado encaminada a obtener
alimentos del demandado.

2. Cada Parte Contratante informara al Secre-
tario General acerca de los elementos de prueba
normalmente exigidos por la ley del Estado de la
Institucion Intermediaria para justificar la demanda
de prestacién de alimentos, de la forma en que la
prueba debe ser presentada para ser admisible y de
cualquier otro requisito que haya de satisfacerse de
conformidad con esa ley.

3. Lasolicitud debera ir acompafiada de todos los
documentos pertinentes, inclusive, en caso necesa-
rio, un poder que autorice a la Institucién Inter-
mediaria para actuar en nombre del demandante o
para designar a un tercero con ese objeto. Se acom-
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pafiara también una fotografia del demandante y,
de ser posible, una fotografia del demandado.

4. La Autoridad Remitente adoptari las medidas
a su alcance para asegurar el cumplimiento de los
requisitos exigidos por la ley del Estado de la Insti-
tucién Intermediaria. Sin perjuicio de lo que dis-
ponga dicha ley, la solicitud expresara:

a) El nombre y apellido del demandante, su
direccién, fecha de nacimiento, nacionalidad y
ocupacién, y, en su caso, el nombre y direccién
de su representante legal ;

b) El nombre y apellido del demandado y, en
la medida en que sean conocidas por el deman-
dante, sus direcciones durante los iltimos cinco
afios, su fecha de nacimiento, nacionalidad y ocu-
pacion; '

¢) Una exposicién detallada de los motivos en
que se funda la pretensién del demandante y del
objeto de ésta y cualesquiera otros datos perti-
nentes, tales como los relativos a la situacién
econémica y familiar del demandante y el deman-

dade.

Articulo 4
TRANSMISION DE LOS DOCUMENTOS

1. La Autoridad Remitente transmitira los docu-
mentos a la Institucién Intermediaria del Estado del
demandado, a menos que considere que la solicitud
no ha sido formulada de buena fe.

2. Antes de transmitir estos documentos, la Auto-
ridad Remitente se cerciorari de que los mismos
retnen los requisitos de forma de acuerdo con la ley
del Estado del demandante.

3. La Autoridad Remitente podra hacer saber a
la Institucién Intermediaria su opinién sobre los
méritos de la pretensién del demandante y reco-
mendar que se conceda a éste asistencia juridica
gratuita y exencién de costas.

Articulo 5

TRANSMISION DE SENTENCIAS Y OTROS
ACTOS JUDICIALES

1. La Autoridad Remitente transmitira, a solici-
tud del demandante y de conformidad con las dis-
posiciones del articulo 4, cualquier decisién provi-
sional o definitiva, o cualquier otro acto judicial que
haya intervenido en materia de alimentos en favor
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del demandante en un tribunal competente de cual-
quiera de las Partes Contratantes, y, si fuere necesa-
rio y posible, copia de las actuaciones en que haya
recaido esa decisién.

2. Las decisiones y actos judiciales a que se refiere
el parrafo precedente podréin ser transmitidos para
reemplazar o completar los documentos menciona-
dos en el articulo 3.

3. El procedimiento previsto en el articulo 6
podra incluir, conforme a la ley del Estado del de-
mandado, el exequatur o el registro, o una nueva
accién basada en la decisién transmitida en virtud
de lo dispuesto en el parrafo 1.

Articulo 6
FuncioNEs pE LA INSTITUCION INTERMEDIARIA

1. La Institucién Intermediaria, actuando siem-
pre dentro de las facultades que le haya conferido
el demandante, tomara todas las medidas apropiadas
para obtener el pago de alimentos, inclusive por
transaccién, y podra, en caso necesario, iniciar y
proseguir una accién de alimentos y hacer ejecutar
cualquier sentencia, decisién u otro acto judicial.

2. La Institucién Intermediaria tendra conve-
nientemente informada a la Autoridad Remitente.
Si no pudiere actuar, le hara saber los motivos de
ello y le devolvera la documentacién.

3. No obstante cualquier disposicién de esta Con-
vencién, la ley aplicable a la resolucién de las accio-
nes de alimentos y de toda cuestién que surja con
ocasién de las mismas sera la ley del Estado del de-
mandado, inclusive el derecho internacional pri-
vado de ese Estado.

Articulo 7

Exnorros

Si las leyes de las dos Partes Contratantes intere-
sadas admiten exhortos, se aplicardn las disposicio-
nes siguientes:

a) El tribunal que conozca de la accién de
alimentos podrd enviar exhortos para obtener
mas pruebas, documentales o de otra especie, al
tribunal competente de la otra Parte Contratante
o a cualquier otra autoridad o institucién desig-
nada por la Parte Contratante en cuyo territorio
haya de diligenciarse el exhorto.



b) A fin de que las Partes puedan asistir a este
procedimiento o estar representadas en él, la
autoridad requerida debera hacer saber a la Insti-
tucién Intermediaria, a la Autoridad Remitente
que corresponda y al demandado, la fecha y el
lugar en que hayan de practicarse las diligencias
solicitadas.

¢) Los exhortos deberin cumplimentarse con
la diligencia debida; y si a los cuatro meses de re-
cibido un exhorto por la autoridad requerida no
se hubiere diligenciado, deberan comunicarse a la
autoridad requirente las razones a que obedezca
la demora o la falta de cumplimiento.

d) La tramitacién del exhorto no dari lugar al
reembolso de derechos o costas de ninguna clase.

e) Sélo podrid negarse la tramitaciéon del
exhorto:

1) Sino se hubiere establecido la autenticidad
del documento;

2) Si la Parte Contratante en cuyo territorio
ha de diligenciarse el exhorto juzga que la
tramitacién de éste menoscabaria su sobe-
rania o su seguridad.

Articulo 8

MODIFICACION DE DECISIONES JUDICIALES

Las disposiciones de la presente Convencién se
aplicaran asimismo a las solicitudes de modificacion
de decisiones judiciales dictadas en materia de pres-
taciéon de alimentos.

Articulo 9

EXENCIONES Y FACILIDADES

1. En los procedimientos regidos por esta Con-
vencién los demandantes gozaran del mismo trato y
de las mismas exenciones de gastos y costas otorgadas
por la ley del Estado en que se efectiie el procedi-
miento a sus nacionales o a sus residentes.

2. No podri imponerse a los demandantes, por su
condicién de extranjeros o por carecer de residencia,
caucién, pago o depésito alguno para garantizar el
pago de costas o cualquier otro cargo.

3. Las Autoridades Remitentes y las Instituciones
Intermediarias no percibiran remuneracién de nin-
guna clase por los servicios prestados de conformi-
dad con esta Convencién.

Articulo 10
TRANSFERENCIAS DE FONDOS

La Parte Contratante cuya legislacién imponga
restricciones a la transferencia de fondos al extran-
jero concederd la mixima prioridad a la transfe-
rencia de fondos destinados al pago de alimentos o
a cubrir los gastos a que den lugar los procedimien-
tos previstos en esta Convencién.

Articulo 11
CLAUSULA RELATIVA A LOS ESTADOS FEDERALES

Con respecto a los Estados federales o no unita-
rios, se aplicaran las disposiciones siguientes:

a) En lo concerniente a los articulos de esta
Convencién cuya aplicacién dependa de la accién
legislativa del poder legislativo federal, las obli-
gaciones del gobierno federal seran, en esta me-
dida, las mismas que las de las Partes que no son
Estados federales;

b) En lo concerniente a los articulos de esta
Convencidén cuya aplicacién dependa de la accién
legislativa de cada uno de los Estados, provincias
o cantones constituyentes que, en virtud del régi-
men constitucional de la federacién, no estén
obligados a adoptar medidas legislativas, el go-
bierno federal, a la mayor brevedad posible y con
recomendacién favorable, comunicari el texto de
dichos articulos a las autoridades competentes de
los Estados, provincias o cantones;

¢) Todo Estado federal que sea Parte en la
presente Convencién proporcionari, a solicitud
de cualquiera otra Parte Contratante que le haya
sido transmitida por el Secretario General, un
resumen de la legislacién y de las pricticas vigen-
tes en la federacion y en sus entidades constitu-
tivas con respecto a determinada disposicién de la
Convencién, indicando hasta qué punto, por
accion legislativa o de otra indole, se ha aplicado
tal disposicién.

Articulo 12
APLICACION TERRITORIAL

Las disposiciones de la presente Convencién se
aplicardn igualmente a todos los territorios no auté-
nomos o en fideicomiso y a todos los demas terri-
torios de cuyas relaciones internacionales sea
responsable una Parte Contratante, a menos que
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dicha Parte Contratante, al ratificar la Convencgén
o adherirse a ella, haya declarado que no se apli-
cara a determinado territorio o territorios que estén
en esas condiciones. Toda Parte Contratante que
haya hecho esa declaracién podra en cualquier mo-
mento posterior extender la aplicacion de la Con-
vencion al territorio o territorios asi excluidos o a
cualquiera de ellos, mediante notificacién al SecFe-
tario General.

Articulo 13
FIRMA, RATIFICACION Y ADHESION

1. La presente Convencién quedara abierta habta
el 31 de diciembre de 1956 a la firma de todo Miefn-
bro de las Naciones Unidas, de todo Estado |0
miembro que sea parte en el Estatuto de la Corte
Internacional de Justicia 0 miembro de un orga-
nismo especializado, y de todo otro Estado no
miembro que haya sido invitado por el Consejo Eco-
némico y Social a participar en la Convencién.

2. La presente Convencién sera ratificada. Los
instrumentos de ratificacién serdn depositados en
poder del Secretario General.

3. Cualquiera de los Estados que se mencionan
en el parrafo 1 de este articulo podra adherirse a la
presente Convencién en cualquier momento. Los
instrumentos de adhesién serin depositados en
poder del Secretario General.

Articulo 14
ENTRADA EN VIGOR

1. La presente Convencién entrard en vigor el
trigésimo dia siguiente a la fecha en que se hay‘
efectuado el depésito del tercer instrumento de rati-
ficacién o de adhesién con arreglo a lo previsto en el
articulo 13.

2. Con respecto a cada uno de los Estados que 1
ratifiquen o se adhieran a ella después del depésito
del tercer instrumento de ratificacién o adhesién, 1‘
Convencién entrara en vigor 30 dias después de II
fecha en que dicho Estado deposite su instrumento
de ratificacién o de adhesién. |

Articulo 15

DENUNCIA

1. Cualquiera de las Partes Contratantes podrd
denunciar la presente Convencién mediante notifi-
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cacién al Secretario General. Dicha denuncia podra
referirse también a todos o a algunos de los terri-
torios mencionados en el articulo 12.

2. La denuncia surtira efecto un afio después de
la fecha en que el Secretario General reciba la noti-
ficacion, excepto para los casos que se estén sustan-
ciando en la fecha en que entre en vigencia dicha
denuncia.

Articulo 16
SOLUCION DE CONTROVERSIAS

Si surgiere entre Partes Contratantes una con-
troversia respecto a la interpretacién o aplicacién
de la presente Convencidn, y si tal controversia no
pudiere ser resuelta por otros medios, sera sometida
a la Corte Internacional de Justicia. La controversia
sera planteada ante la Corte mediante la notificacién
del compromiso concertado por las Partes en la
controversia, o unilateralmente a solicitud de una de
ellas.

Articulo 17
RESERvVAS

1. Si un Estado formula una reserva relativa a
cualquier articulo de la presente Convencién en el
momento de depositar el instrumento de ratificacién
o de adhesién, el Secretario General comunicara el
texto de la reserva a las demas Partes Contratantes y
a todos los demas Estados mencionados en el articulo
13. Toda Parte Contratante que se oponga a la
reserva podrd notificar al Secretario General, dentro
del plazo de noventa dias contados a partir de la
fecha de la comunicacién, que no acepta dicha
reserva, y en tal caso la Convencién no entrara en
vigor entre el Estado que haya objetado la reserva y
el que la haya formulado. Todo Estado que se ad-
hiera posteriormente a la Convencién podra hacer
esta notificacién en el momento de depositar sn
instrumento de adhesion.

2. Toda Parte Contratante podra retirar en cual-
quier momento una reserva que haya formulado
anteriormente y deberd notificar esa decisién al
Secretario General.

Articulo 18
REeciProCIDAD

Una Parte Contratante no podri invocar las dis-
posiciones de la presente Convencién respecto de



otra Parte Contratante sino en la medida en que ella
misma esté obligada.

Articulo 19
NOTIFICACIONES DEL SECRETARIO GENERAL

1. El Secretario General notificard a todos los
Estados Miembros de las Naciones Unidas y a los
Estados no miembros mencionados en el articule 13:

a) las comunicaciones previstas en €l parrafo
3 del articulo 2;

b) las informaciones recibidas conforme al
parrafo 2 del articulo 3;

¢) las declaraciones y notificaciones hechas
conforme al articulo 12;

d) las firmas, ratificaciones y adhesiones he-
chas conforme al articulo 13;

e) lafecha en que la Convencién haya entrado

en vigor conforme a las disposiciones del parrafo
1 del articulo 14;

f) las denuncias hechas conforme al articulo
1 del pérrafo 15;

g) las reservas y notificaciones hechas con-
forme al articulo 17,

2. El Secretario General notificara también a
todas las Partes Contratantes las solicitudes de re-

vision y las respuestas a las mismas hechas conforme
a lo dispuesto en el articulo 20.

Articulo 20

REvVISION

1. Toda Parte Contratante podra pedir en cual-
quier momento la revisién de la presente Conven-
cién, mediante notificacién dirigida al Secretario
General.

2. El Secretario General transmitira dicha notifi-
caciéon a cada una de las Partes Contratantes y le
pedira que manifieste dentro de un plazo de cuatro
meses si desea la reunién de una conferencia para
considerar la revisién propuesta. Sila mayoria de las
Partes Contratantes responde en sentido afirmativo,
dicha conferencia serd convocada por el Secretario
General.

Articulo 21

IpioMAS Y DEPGSITO DE LA CONVENCION

El original de la presente Convencién, cuyos tex-
tos espafiol, chino, francés, inglés y ruso son igual-
mente auténticos, serd depositado en poder del
Secretario General, quien enviaré copias certificadas
conformes a todos los Estados a que se hace referen-
cia en el articulo 13.
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on the Recovery Abroad of Maintenance adopted by
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Obligations held at the Headquarters of the United
Nations in New York from 29 May to 20 June 1956,
the original of which is deposited with the Secretary-
General of the United Nations.

For the Secretary-General :
The Legal Counsel

Je certifie que le texte qui précéde est la copie
conforme de I’Acte final, de la résolution et de la
Convention sur le recouvrement des aliments a
Pétranger, adoptés par la Conférence des Nations
Unies sur les obligations alimentaires, qui s’est tenue
au Siége de I’Organisation des Nations Unies, 3 New-
York, du 29 mai au 20 juin 1956, Acte final, résolu-
tion et Convention dont le texte original est déposé
auprés du Secrétaire général des Nations Unies.

Pour le Secrétaire général :
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—

United Nations, New York
5 September 1962
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